1

. | CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

K29,67,87,113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327, 328,329, 331, 333, 344, 345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359, 362,363, 364, 366, 368, 369, 370,371,372,

373,380, 381, 384, 386, 388, 390, 392, 393, 394,

395,400, 404,406, 413,423, 444,453, 488, 492,

499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635,791, 822 880, 898, 904, 9095, 939, 942,
952, OO 1202, 1225 0f 2013 |

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A29/2013

. C.H..Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of LLakshadweep-682 558

o

- I.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island, -
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versué

1. Union Territory oI“I:.akshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
« Union Territory of Lakshadweep
Kavarathi Island-682 555

qatwr
/ /‘3“ ﬁg “hairperson

./

[ 2 ;"' L, \‘ gge (Dweep) Panchayath
L ’.:%)Sv K nE’(a Island, Union Territory of LLakshadweep-682 558



4. The Executive Officer .
Vill age (Dweep) Panchayath
| Klltan Island ‘Union Territory of [akshadweep- 682 558

5. The Prmupal
Government Senior gecondary School

Kiltan Island r
° Umon Felrltory of‘Lakehadweep 682 558. 'Respondents ;

(By Advo_cate: (Mr.S. Radhakrlshnan (R 2&5)
' (Mr.R.Ramdas (R3)

2. OA 67/2013

[.  Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan Island
Umon lemtory of Lakshadweep- 682 558.

Malsha _

S/o Kldavu Komalam

7 henakkal House, Kiltan Island

Umon T emtory of Lakshadweep-682 558.

)

3.° Ab"dulla.A.P.
S/o Khalid . _
- Alimapura, Kiltan [sland
| Unjon Territory of LLakshadweep-682 558,

' Koya
a hequ a Illam, Ktltan Island

Sa_yed Muhammed Koya C.H.
S/o; Muthukoya

Chamayath House, Kiltan Island

Union Territory of Lakshadweep-682 558.

6. Rafeek Khap H.M.
. S/o /\bdul Rehman
e Allyal House Klltan Island

A_A‘pplica'nts '

Versus



3

Umon Ten 1t01y of Lakshadweep replesemed by
mmlsu atox Kavar athl [sland-682 555

ector of Panchayath
Ut .Ten itory of Lakshadweep
Kava1ath1 I%land 682 555

3. T he Chalrperson
. Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon Terrltony of Lakshadweep-682 558 Respondents

(By Advocate (Mr.S.Radhakrlshnan (R1,2 & 4)

3. DA ,_87/12013= a

I Abdul 'S‘él,ali.n P.P., age 43
Sto-Saidmuhammed

R }?ﬁgﬂiiyapura, Kiltan Island
Lakshadweep.

Applicants

Versus

1. T'"ih'e A:dfnll'rﬁ”stll ator
Umon Territory of Lakshadweep
Kavalathx 682 555

'5 nectox , Department of Science & Technology
Wi ;p'Admmlstlatlon

invironment Warden
annonmem and F01est

R »—4'.

2’1 hol IChaupelson Vlllage (Dweep) Panchayath :
Kﬁ llan Island Lakshadweep 682 558 Respondents



a Rt '.ng.'(,iis-‘f«_"ﬂc'.lf'?"(ﬁﬁ';’k’?' Cn

e A
| :
Mr.S.Radhakrishnan (R1,2 & 3)
: .;::Mr R.Ramdas — R4)
4, OA 113/2013
I Muthukoya'T P
Sto Kidave Haji
Thnuva‘thapuna Kiltan, Lakshadweep.
2. Sallh P
S/o Ib1ah1m Haji :
Pandala KJ]tan Lakshadweep.
3. . Yagjo’ob P..K.;
S/o Subair.A. o
Punnakkad, Kiltan, Lakshadweep.
4. Al'i?MOEalnined ,
S/o /-\ttaka Aliyar, Kiltan, Lakshadweep.
5. Kunhlkoya AP
So. Sayed Muhammed P.K.
/\-'"kkalapuxa Kiltan, Lakshadweep.
ve T.P
o, :I(;iltan'?,,;'Lakshadweep. ‘
7. Munavvax o
S/o Shaxk K. K Palllyachetta Kiltan, Lakshadweep.
8. Sathal C II
S/o' Mohammed P.
! Chadlpula' *lgl_,tan Lakshadweep.
9.
10. ]
e nh'r'Hajl Pallithithiyoda, : v
' ‘ Applicants

_ La (Shadweep

Versus




~ _' i 5
.l. Ihe Admmlstl ator
Umon Territory ofLakshadweep
Kavalathl 682 555

2 The (,hdl[‘p@lSOl’]
Vlllage (Dweep) Panchayath
Klltan 682 558

3~ T he Employment Officer
Kavaxathl Lakshadweep -682 555

4, D.ir;_acto;* of Pa-_nchayath
‘Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
' \/illage-(Dweep) Panchayat, Kiltan — 682 558

6. Homcultwal Assmant
' Vll]age (Dweep) Panchayat, Klltan 682 558.

""'-S_Mr @ Radhakrlshnan R1 3 4&5)

S.

l. Asadu‘lla K (,
S/o Yousuﬂ"
Kanmchetta Klltan Island
: U F ofI akshdadwcep 682 558

2. Kunhl I\/I _
Sk /\mbukoya_,,

. el,:Kiltan Istand
dweep-682 558

S/o Mohamme’d .
KOmalam Klltan Island
U*"-f Lakshdadwcep 682 558

- 4. Salecm P. P
%/o ‘Hamsa )

I’uthenpura I(lltan Island
UT ofLakshdadweep 682 558 :

ladweep-682 558

Respondents



T U = e
r'—':“'-"f"« & i

6. Kunh1 K P..
S/o. '”"koya %
Kat‘témpally'i Kiltan Island

YT of: *’aweep 682 558

7. Abdul Kas:m P V.
S/o. Munee1 o

Pentamveli, Kiltan Island
uT QfLakshdadweep -682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I L';Jlﬁi.on Territory of Lakshadweep represented by
Jthe Admihistrat’or Kavarathi [sland-682 555

2. The Dnectox of Panchayath
Umon Femtory of Lakshadweep
Kavalathl Island-682 555

3. -.I“he Qh;axyperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The ‘l“’x‘cc'utive Officer
Vlllagc (chcp) Panchayath
letan sland Umon Territory of Lakshadweep -682 558

e | vnronment Warden

2 ;__.,nent of:Environment and Forest
onalOffice, Kiltan Island

Umon 1 emtoxy of Lakshadweep-682 558. Respondents

~

(By A'd\/,o'cvate'- | (M1 S.Radhakrishnan (Rl 2,4 & 5)
6. OA 137/2013
I Jalaludheen K K.

S/o Shaik’ Poovaiap
Poovala}p House Klltan Island,




(By A(j\}ojc‘:éﬁie}f.Mr

»-;”’ &5\ .

Kiltan Tsland,
shadweep-682 558.

Alﬁe’él a‘l1i“f‘\' P

Slo Syed Mohammed
- Arakalapura House, Kiltan Island,

UT Qdel@hadweep 682 558.

Ismail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
uT ofLakshadwee‘p—682 558.

' Syed Mohammed Koya K.P.

Slo Mohammed
Kanjipura House, Kiltan Island,
T Qf_Lak_shac'l‘weep 682 558.

Kasimkoya C.H.

Slo Muthukoya

Ammipura House, Kiltan Island,

UT of Lakshadweep-682 558. Applicants

.Sh’abu Sreedharan)

Versus

ritory of Lakshadweep represented by
""vratOI Kavarathi Island-682 555

lhe Dxre:ctm of Panchayath

' Umon Ter11t01y of Lakshadweep

Kav | athl ls]and 682 555

’1 he Chau peij;;o‘n
anlage Dy eep) Panchayath

Jnion Territory of Lakshadweep 682 558

’1 he Assistarit Eng1nee1
"‘f-yectucal Sub D1V1S1on
.Knltan Island

mon "l cmtory of L akshadweep -682 558. Respondents



Sadakathulla;A; age 38
S/0Kunhi Ahammed
A_]I’ldd House Klltan Island
I akshadweep

Nardlulla P T age 26

S/oKunhi e L

Palllthlthlyodé House Kiltan Island
Lakshadweep:. |

(By Advoééte: Ms‘DéZisy [. Daniel)

(U]

Versus
7 he Admmxstxatox

Umon Territory of Lakshadweep
Kdledlhl 682 555..

lhe Chanpelson

. _V;llag,ei;(-Dweep) Panchayath

Ka\}a}a‘tm 682 558

(By Advocate I\/h S Radhaknshnan (Rl& 3)

8.

O.A» \‘o. 2-'1;2/20,]3

P.P. llavvabx W/o Abdul Salam

L abou1el Agncultmal Department,
Agatllslan | Resxdmg at Pallipuram House,
f Lakshadweep,

LBy Ad Jaju Babu)

\'L e Dnector of Agrncultuxe

}Umon cmtory of Lakshadweep

Kavalam Isldnd = ; - 682 555.

bt s e e e

Applicants

Respondents

- Applicant .



T

.2.- The. Administrator
Union Territory of Lakshadweep _
I(a];\/aratti Island — 682 555. Respondents

(By Ad\‘/’(‘);'c. ale l\/h S i:;i',:I:{'é;idhakrish nan)

9.

. Sabir A11 K
Kuriyathiyoda: House,
Kiltan Island. *

2. C.P. Firoz
- Chemmanam Palli House
Kalpeni Island.

3. K.P. Cﬁepiyakoya
Karuppathapura House,
Kalpel_n 1 l;slail'd.

Pakl(npura'H.ouse
‘“Kalpem Island
S, Habsa A i

Ahkome House
Klltan Island

6. /\ I Naseema
Aynapma House

Applicants

[ J"he;/\dmlmst tor,
(\( mmlsuatlén of the Union Territory
ofLakshadweep, Kavarathi — 682 555.

2. The Director (Serv1ces)
Admlmstlatlon of the Union Territory
of 1 akshadweep (Secretariat),
Kavalam = 68_2 555.

Respondents
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10. ()A Nlo 268/2013

(By Advocate Mr S. Radhalmshnan) .

Umon 'Tex ¥ 1t01y, Lakshadweep

N

B M Mansoor

S/o. Late A.C: Mohammed Jalaluddm
‘Bharkath Manzil

Agati Island, Union Territory
Lakshadweep

(By A"d.vqca.le: Mr. _Grashious Kuriakose)
Versus
I ] he Admlmsuatm
Umon Iemtony of Lakshadweep,
Kavaxathl 682 555.
2. "l hc Duectm of Panchayath
Dcpartmcnt of Panchayath

Kdvalaul - 682 555

3. Dn:éctm ofSc1ence and Technology

(Labour & Employment)
Kava:athl’,— 82 5'55

wn

Vlllage (Dweep Panchayat Agatti) - 682 558.

“(By Advocatc Mr. S Radhaknshnan)

1. ()A‘26)/2013 ,

Itan Island,

rashious Kuriakose)

Applicants

Respondents

Applicant |



- ‘ L . |

Versus

2. ’jl:‘hé{‘ij‘airpe”réén '
. Village (Dweep) Panchayath
Kiltan-682 558

(O8]

The AEm;l)_lbyl.nent' Officer
Kavarathi, Lakshadweep-682 555.

4. Director of _PanChayath
Department of Panchayath
Ka\'/arathi -682 5 55

S. The EXGCUUVC Officer
Vxllage (Dweep) Panchayalh
<1ltan 682 558

Hom'cultuxal Assistant
Vlllage (Dweep) Panchayat
Knltan 682 558 _ Respondents

o

(By Aq,vfo,ca'tcg; . ‘.(.I\:v/_}lir.S.Radhakrishnan (R1,3 & 6)

Applicant




Rk O
2 12
4.
Respondents

(By Advo ‘:hakrishnan R1-3)
13.
l.

Slo Sayld VK.

Vallomkadlyodu

Kiltan Island, Eakshadweep
2. Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House ‘ |

Chetlat. _ " Applicants

(By Ad\{Q¢a,te: Mr.Grashious Kuriakose, Sr. & Ms.Daisy 1 Daniel)

Versus

] Admlnlstnator
UT of Lakshadweep, Kavarathi-682 555

2. Dlreclm .
801ence &T echnology
Chcl at- 682 556

Dncctm ofl’anchayath
Rura‘l Development Depaxtmem of Panchayath

LJ

5. Addl.’f Sub Dms:lonal Officer
Chctlat 682 556

6. Jumol Sc1entlﬂc Officer
Chcllal 682 556.

7. /\ccounls Off' !el

Sccx clariat, athi-682 555. » Respondents

Ihakrishnan-R1-3 & 5-7)




I A K SaJeed

"Pood{'ﬁem .House
-Kalpcm Island

(OS]

A:.T.'Ahadabl. :
Athanam Thottam House
Ka]'pc-:nilslahd:~

4. PP Sulalkha .
P uthlya Pandaram House
Kalpem Island

\

. 5. C P Noo’xjeh'ah

Chemmanam Palln House
Kalpem lsland

6 AK Bceb1 :
' ,’Axakka‘lal House
Kalpem sland

7. M P Mohammed
s Mulhpuxa House
: Applicants

: thl’l ofthe Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. 'Fhe Dnecton(Sewnces)

Agriculture
y of Lakshadweep,
2555, |
,_by Jts Director. ~ Respondents

LY o¢ te[\m s Radhakrishnan)
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15, OA 300/2013

l. B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
-Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o0 Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott | land

7. C.Mohammed Kasim, age 44,
“S/0 Koya Kidave, Chettathada House,
Andrott [sland. .

g. K.P.Mohammed Yas,een,v age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30, »
S/0 Kunhi Koya, Thattampokkada House,
Andrott Island. |

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I, P.P.Fathimath, age 41, ‘
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

Haldmal, age 48,
»y\\bdul la Attalada, Ahydthaxa House,



. 15 .

13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14.  L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
= Andrott Island.

15. C.Pookoya,. age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland. '

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
'S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. _P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20. K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Mu‘fshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott [sland.

23. K C Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
Ar;dxott [sland.

, MRy R P Ilanua age 34,
*’j{‘@"“msr’% f{ro al<1dave M.P., Pandathpura
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25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island. .

26. P.P.Hassan, age 41, .
S/o Abdul Khader K., Perumpally House,
_Andrott Island. '

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. '

- 28.  L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29. 1—1.K.l—lussain, age 35, A
S/o0 Pookunhi, Halookakkada House,
Andrott Island.

30. M.P.Mohammed Rafeek, age 31,
- . S/o Koyamma, Kunnamkalam House,
Andrott Island. :

31.  K.Mohammed Fasal, age 32,
= S/0 Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.l\:/lc')hammed Basheer,'ége 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island. ' '

(U8
[N

33, K.K.Mohammed Farook, age 27,
- S/o Kunhi Seethikoya, Kexakkadamall House,
Andrott Island.

34, Al Rasheed Khan, age 39,
' yeed Ismail, Aliyathara. House,
it Island.

35. K .xbdul Salam, age 33,
S/o Muthukoya, Kannathlmmada House,
Andrott Island.
J,,/"’ﬂﬂ x.:u §~:.,. S
) 36 R, K T, Anwar Hussain,age 31
) é. ya'V., Kerakkada I—Iouse )
Aq"dtott Island. '

/

-,
AR
e e



37. P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38. <T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

39. Basheer Karakunnel, age 41,
S/o Sayeed Mohamimed A.C., Karakunnel House,
Andrott Island.

40.  Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

41. P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila [llam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
_Andrott Island.

43, M.C.Hammedathbi, age 37,
D/.O'Y;ousaf, Mylachetta House,
Andrott Island.

44. Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

45.  Guhar Madeena.Beegum, age 37,
D/o’ ‘Mohammed B, Allyathala House,
Andlo'u Island.

Jookunhi Koya, age 36,
[&-Y:acoob, Kolikkatt House,
And‘x o'u Island.

46.

47. l;{._)er':\/esh Mohammed, age 36,
°S/o Sayeed Mohammed, Kachashada House,
Andrott Island. : . Applicants

PAY ‘:\TW}
60
» M
Q‘v//

Versus
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l. The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

2. Director of Education

Directorate of Education
s Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

4. Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

1 5. lFaisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. l\/loh_a.linmed Shamsheer M. K.
S/0 Bathesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker
S/o Seethi A
Aliyathara House, Androth.

8. Nol__xl sha khan M.K.
S/o:Sued Koya
M Inkakkada House, Androth

pmed Kasim P.P.
:dave, Palathupra House, Androth

10. Abdul Akbar
S/Q'Subair _
Pandath Puthiya Pura House, Androth

. Mujeeb Rahman
- S/o Tbrahim
: < Aliyathara House, Androth

e

im-Koya




13.
14.

15.

(By Advor

19
Moh_émmed Hassan

S/o Kunhi Koya

Ayenamada House, Androth

Moh;affnlned Abdusalam T

~S/o Abusala |
- Thecheri House, Androth

Mu.-h'ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

" Muhammed Kassim
- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o PK.Kidave |
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla

- Aliyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
A-ndlj(?_t,h. ,

n
4

Mr.S.Radhakrishnlan - R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

()AF301/2-01~3“7“;? )

/\uakoya T V age 44
S/o Koya Thankgal T,

. age 4.
 Sho Koya Kldave Allyathara House
- Androth Island =

Mohamm‘ed age 54

- S/0 Shaban, Bmyammada House .

/\ndloth Island

) 'Yousai age | 60

S/o Ahammed Kandalath House,
/\ndxoth sland

: 4MUJ€CL‘) Rehman age 35 _

\ -a}, .Karachetta House

Andloth;,lsland

Abdul Nasar age 38

, b/o Nalla Koya Kunnashada House
"Andlolh sland

Mohammed Basheer age 37
S/o Yacoob Ahyathdra House |

/\ndloth Island L

11, age 35

(]

Pookoya age, 4:

" S/o- Koyamma Mayampokada House

/\ndmlh Islan:‘,sy P

. 'Noufal dg,e 43

Koya Pandath Puthlyapura House



12.
13,

14.

16.

17.

19.
20.

21,

2T

Hds':an agef3()f.
dheen, Kadlyammada House

Jalal age 37

“S/o’ Kunmsecdhl Palathupura House,

Andloth Island

Fazool< -age 49
§/o Koyamma Pochalam House,

ussajn, age 42
hikdkem Pura House,

"Kunnashada House
Andloth Island :

Mohammed I 1yaudden age 33
S/o S3 ccd Mq‘hammed Neclathupuxa House

adBceb age 46




gﬂ??

v'zs.
26.
27
2.
29.
30.
32,
33.

34,

..\_

O T o - TRV PIC N o
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_ .22{ )

Kandalath House,
an‘d.- T ‘

S/o A am T
Andloth Is

L—-

Mohammed Saleem age 42

S/o Sayeed Mohammed,l Kunnashada House

/\ndl oth 1 sland

. (Jafom age 41

Sto Thangu Koya Pentamvell House
Andloth Island

Slddceque l age 43
S/o Kidave, Modlyothada IIouse
Andlotl Island

Shanavas age 33
S/o Kunhi Koya Pochalam House,
/\ndloth Island

IJOOl{unlll:-'age 50n
' \ 1yathara House,

nakar House

Illyas age 36
$/o Hamza Koya Aliyathara House,
Alllelh lsland

Mohammed Basheer age 39
S/o Saycedj _ohammed Aliyathara House,

dge 33



37.
38,

| -'39‘..' |
40.
T
1
43..
44,
45,

o, Ni;s,afmgddeen:

. !’n( s,
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. Sajma Beegum‘ age 29

23

Mohdmmed Sdleem  age 33

. Andloth Island

Shamsuddeen age 33

. S/o /\bdul Kader Behchctta House, -
. '/\ndloth Island SR

Kunhlgcethl ag,e 47 -
S/o /\boo Sala, Lavanakkal House,

_ Andloth Island

Yacoob age 45 .
Slo %amddeen, Kunnashada House,

. /\ndxoth Island

Abdul 'Jabbar age 38
S/o Sayeed Mohammed Kanmchetta House,

/\ndloth Island

Jamal agc 4

‘ S/p bayeed Bukan Bldumkattu Bilutheth House,

D/o \Iallakoya Lavanakka] House
Andloth Island

Shahana% Beggum age 28

ax ‘Chod:a‘th House



~ 48.

49,

50.

51,

53.

54.

55.

56.

- 57.

‘~/\' hoth Island

MG T

2k

IIassan age 39
@/o Sayeed Bukan \/Iathcnapura I-Iouse,
Andloth Island

B ] X .
. :

S/O B ookoya Neganmada House,
Andloth Island

Koya age 36
S/o Attakoya, Mathll House,
/\ndroth Island

Kamll age 41
S/oMuthu Koya Palathupuna House
Andloth Island

Sakallya age ~32
S/o Muthukoya Bllutheth House,
Androtl sldnd '

§d11h age 37 .'._
Slo Kumkoya .Aynamada House,
Andlotl”{. stand: ~ :

5 aiﬁ':Naser., age 40
8/0 Sayc 4. Mohammed Pa]hyet House,
Ancloth Isl‘a :

nd

Sayccc Mohammed' age 42

S/o Kasimi, Achadapurakattu House

ﬁ:i-viége 29 .
(unnashada House



61.
62.
63.
64.
65.
66.
67..
68.

69.

CHeri iya: Koy

' A | dlolh Island

'Habecbu Rahman age 28
VS/o‘ S'ayeednlMohammed Kunnel House

| ak

kada House

¢ 7}age 32

S/o Aboo Salah, Pelumpalh House
Andloth Island

Mujéeb Rehman age 37 .
S/o. Sayeed Buhan Kar akunnel House
Andloth Island

Noufel K, age 33
S/ouN_attaya Koya Chenyadam House

Oyamma f‘Kax akkada House.

, Shamsu Shumoos age 34

Slo ChCI 1yal<oya M. , Pentamvilapura House
/\ndnoth Island.

{djul’Nasér,ageiSOS
' Kottiathattu House

thahulla, age 33
' ya,'Nallal House
:';/}.\nert]; Isllahd-'.f o

f‘?;}athﬁn 1{ age'3o
S/o; Kunhlsethl Pelumpalh House

i /\ndloth I%land

Rlyds agc 29

: y:a P S., Pentambellpuxa House

P;aiﬁ'dathu Lavenakkan House



o~

72, Rahmat age 42
S/o ookutty M Mathll House
Andxoth Island !

73. Mohammcd Hassan ,age’ 37
S/o: Sayecd Mohamm d,’Achammada House
/\ndlo hI and: K

74, Shamsudccn age 32
S/o Muthu Koya K. Nel!al House
/_\ndloth I§lg_xjg,

75. I\.'/Ioha'xﬁméd N.:"ase‘el ége 28
S/o ‘Muhammed, Pentamvchpwa House
/\nd;oth Island

76, RaUlath Béegum, age 29
S/o Thangakdya, Arathupura House
Ahdroth Islén’d.

77, Fathahuddecn dgc 38
§/o KIddVC U K , Makket House

78. Bad neer,
. 5/0 /\bdul Khadm MoodampuxaHouse
/\ndlothlsland -

| )

79. \/Iohammed Mustafa age 33

/o Ahammad1ya Jabalpura House
/\ndloth Island

0. ésim, age 47
K., Makket House
§1. .M : boosallh age 40
' dhammed Bilutheth House

,K_,...(\_‘f\“_,"”@ S/o Yousaf Mcthalapuxakattc House

Ly Amhoth Island.f

Yy
Y
RN S

L



84.

83.

- 86.

88.

80,

90.

92.

93."' "

| Andxoth'Is]

27

Auakoya age 49
- / '1yg;hara House

| V%ft};hiyapuré House

a; age: 34' ,
S/o Sayced Mohammed Palhyett House
Andloth I%]and <

Bdshcex ,age 55

hachcn Moosathala
/\ndlolh Island

\/lohammed F leOk age 33
Slo Nallakoya, C.L., Tharampalli Makket House
_/\ndloth [sland

andr‘;“i_
Sa]ccm age 3
b/o 5661111 Kalakunnel House

/\ndloth Island

Mohdmmcd Kasnn age 33

| @/o‘ ‘,":a‘yecd Mohammed P.C., Pathada House

‘ mall Kandalath House
Andloth Island

Sabn Khan age 33

,,S/o Koyammakoya "Thattampokkada House"

Rod’amkakkada House



28

96.

97,

/\ndJ oth Island-;‘-

98. Mohammed Musthafa age 42
Edayakkal Hotse
Androth l@land

99. \Javas, age 25 -
~ S/o0 Hussain; Thahira Manzil
/\ndlolh Island

100. Shanavas age 33
: 9/_0 Slhatafudecn Mathil House
/\n, 1oth I%lcmd '

i ' l "'

101. llassan agje 33
S/o %cthx M, Lavanakal House .
/\ndloth Island

102. Mohdmmcd Basheel age 42
9/0 Yousaf \Jellal House

104, /a1nulAb1d age 26
9/0 Kldave K Palliat House
/\nd101h sland

105. Muthu Koya age 39
S/o Kunhi, Sccthl Makketle '
/\ndloth lsland

.—..

Wil “f .
re \‘*\\J\\MN,V TZ’Q"Q I\:/]O anim

/\ndfdh Is 1and

" ,,, 5 D,Y—‘
S .\,\\6’

L ¥4
fee



108. §

109. Ubaidulla, age: 29
Slo Sathen Kanmpuxa House

/\ndxoth Island

110, Jalal age 49 dhn
. Sl You%afP Moodampma House ,
/\ndloth lsland

111, Kldavu dg_)e 55
' S/o0 Indeen' M., Bnlyammada House
Andloth I%land

RV deavu dge 59
- Sl hjab Mekkat House
/\ndloth 1sland

113. Mohammed Salahudheen age 26
S/o Koya TP, Kandeth House
/\nd_\oth Island

- 114, Moh.a1 ne :F.Shakeer age 22

115. Moha
' 9/0 Jamal M-ayompokkada House
' /\ndlolh Island

116. Abdul Gafoor, age 28
' S/o Nallakoya T,, Bappathiyoda House
. /\ndloth lsland

Mohammed Yathlya Khan age 23



120. 7amul Abld age 41
S/o Assamar N. P Kandalath House
Androth Island ' :

121, Mohammed age 50 |
' S/o Abdul Khader Kaval Chetta House,
Andxoth Island

122. Abu‘Na ‘ 362 o
S/o Siddique ,;Kunna ada House,
Androth land Tl

123, Mohammed Aboo Sallh age 37
S/o Musthafa, Ammelam House,
Andloth Island :

124, Koy’a age 37 |
~ S/o Sayeed Mohammed Lavanakkal House,
/\ndloth sland

125, Mohammed Rafeek C.P. , age 38
S/o_ __Sayeed Cher1kkal Puthnyapuram R

126. Mo : |
Slo ,kas Bllgutheth House
Androth Islano '

127. Mukbeel age 28 |
S/o Majeed L., Perumpealli House
/\ndloth Island

128. Rasheed Kh_an age 33
b/o I(Jdave'?/\ Blyyadachetta House,




134.
I35.
136,
137.
138, |
S S/o Mohammed Blrayammada House
139.
140,

141.

'- "‘-1“42

i Ve

! .‘ !\,\()\\,‘HNI N /:-9‘ g/O I( lddv

. Mohammcd Iazal age 38"

S/o Kndave M P~ S Kandalath House,

oorT M age 38

' S/o Kldave Poovadakkattu House,
- Androth sland o

Mohammed Saleem age 3]

- S/0 Hassan Kunm Keynyoda House

/\ndloth Island .

Koyamma ag:,e 47

~"S/o,Aboo Saleh;, Kavalchetta House,
'And}olh_ls]an '

-ffsfldayathulla age 38

S/ 1("oyam*lma Kalachetta House,
/\n qroth Island ‘

Abdul A/eez Khan age 41
/\ndmlh Island

ShamSUdddecn, age. 32

%/‘ ' 'd?eeque M P Pazhayakamkattu House

S/o Ahamed Ib O Matharapura House,
/\ndxoth Is[and

Ham;a Koya;;_:age 43 o
§,;rA1|yathara House

by

ed. Hussam_‘age 28
' ‘:melam House

y Makket House,



144.

145,

146.

147.

149.

150.

152.

153.

. S/o Bumyamm Am,{:,_,_‘

L1 2 L

'la‘rﬁ House,
Andloth Island

I

Mohammcd Iqbal age 38
S/o Nallakoya, PGI umpally House,

. Andxoth Island

I’ookunm dge 56
S/o Yousafllap Bappathlyoda House,
Andnothlsland L,

Mohammcd Basheer age 38

S/o Kndavc Al Mayampokkada House,
/\ndloth Island

Lhcnyakoya age 36

S/o Kunnikoya P . Thacheri House,
/\ndloth Island

Nasccmudheen K S. P, age 28
S/o Abdul Khadel T Karachetta Sarommapura House,

l 1ya u1ahman“age 31
S/o Kunmkoya M P., Chekummada House,
Andloth Island

Kunhlbl agc 46

- Slo KddCl Pclumpalll House,

/\ndtoth Iblalwd '




inal House,

157, g .
: _ap;okade House,

58, Baqmel;,~ag*’-40' | |
| S/o Sayeed'K §unri,‘_ hada House,
Androth Island W

I'59. Mohammed KUIaIShl age 25 v
Slo. Sayccd Mohammed Karakunnel. House
/\ndloth Island :

- 160. Suaj,age 47
‘ ' S/o Kidave K, Kunnumpura House,
/\ndxolh lsland

161, Mohammec Raf'l age3l
- Sl Ham/a Koya K. Pathummapura House,
/\ndlolh sland

162.
K.C.,Palliyat House,
163 Abdjil Jabbar, age 35

_ S/o (unm %ethﬁ Makkett House
/\ndlolh Islanc

164, anCCd Mohammed age 54
Sto. }\1davu Poovadakkattu House
Andnoth Islcmd e

165. S
’Ihacheri House,

é)fya_-P.,:';I"hacheri House,

S/o ]\ldd\/u K Ammelam House,
/\ndl"oth lsland




168.

169.

170.

171.

172.

173.

174.

175.

176.

1.

Ve S e o e mas ap il e i et e e e A e 4 et s 4% e & mipesno 4 e PP
AT BRI T .

By

_\/Iohammed -Rafee age 42
Slo (oyammakoya Mayampokkada House,
/\ndnoth lsland

M ullakoya agc 47

S/o \/ld]C_ K L_ akkall louse,

/\ndlolh Island

Mohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House
/\ndlolh Island

‘Kadeeja, age”S’l
1D/o Kidave K. , Thacheri Ilouse
/\nd]oth Island

Ali /\kbdl K age 25
Slo Chcnyakoya Kannathimada,
/\ndlolh leand.,.f: =

Versus

l hc /\dmmlstl ator
/\dmlmsuatyonpfthe UT of Lakshadweep
Kavalalh] 6-6 55

-~ De Sar’fmc;ljft ,dét‘/\gl iculture

ikshatlweep, Kavarathi 682 555
‘1’[5 Dnecton

~ Applicants



Respondents

' (By Ad‘vocatc "Mx._ '-adhaknshnan)

17. OA 302/2013

1. Jaffer age 35
S/o BabUJan Pannethechelta House -
Amml lsland

X fandam House

3. /\bdulla Koya_, age 50
S/o /\1L’1ko.ya' : Mahka House
/\mlm 1sland

4. Vallakoya age 40
. 9/0 /\bdulla?Koya Puthoya Kanmyam House

age 36
S/o Kidav ,ottcchetta House

/\mml Island

i

7. Jabbax P C age 36 ,
' S/o Cheriya Koya, Pmakkachetta House
/\mlm lsland

Applicants




(28 Vot E
';i!;"-f‘,'f SR bk
) X

36
Versus
I, '”AI"he Adhﬁi'nni.én ator .
Administration of th’ of Lakshadweep

-_;Kaval a hi 682555 '

2. nchéyéts
Admlmsu atlon ofthe UT of Lakshadweep
Kavalathl 682 555 B

3. DISU](,[ P anchayat

Amini represented by its
Exc—:culiveOfﬂcex;

4. Village (Dweep) Panchayat
Amini lsland represented by nls

l \ccunve Ofﬂcel

(By Advocatc M1 S Radhaknshnan/M/s Sheriff Assoc1ates)

18. OA 3032013

.o Aboobake1 P':,:age 4]
9/0 ](unhlkunhl Pallam House
Kav(ualhl Island

2. Mu%lhafa B K age 45
S/o Sayccd"'Bakakada {ouse

3. , age 34
alika House
4. AbdulNazerAlP., age 43

S/o Cher 1yal<oya K Aympura House
I\avaxalh _vIs]and

5. \ffac‘oo_b K.P‘;?;f agé.m
Slo KldaveUP,i Kuttipapepura House
- Kavarathi Island,

Respondents



1.

12.

13.

15.

16.

= 4

Muyeeb Rehman U. P age 34

: fcheb Rehman B age 30
5/0 lhangakoya Blrekal House
Kavardthl Island

Samha P ,age 32

D/() Alr /\ladam Poovmoda House
, Ka\/cnathl Island

Basheel P l ade 44
S{oMoIf Hmed Palllpura Puthlya lllam House

' Ab ul Rafeek K, 'ége 44 ’

Slo /\hmed Katllmmada Kadapurathaba House
I\avaralhl Island

Saleem AP, : ag,e 34
S/o. \/lohammed C.P., Athampapepura House
Ka\/dldlhl Island' :

‘ d Ilfussam P A., age29
q P-;' Puthlya Alikom House

T g
_'S/o Muthu Aynepma

<8ledlhl Is}and

Aelillam



19.

20.

21.

22.

23.

24,

25.

26.

27.

28.

L

38

Kavalathx Island

Mamkfan K P : age 30 N
S/o Abdulla A, Kuttltapepura
Agatti Island

| Ildayathulla S. M., age. 36
S/o0 Hamzath B. K Subalda Manzil
Kavamthl lsland

Kavarathl I%land

'S‘ulihﬁn K‘ P Vag'e 38
S/o Kndave U.P., Kuttipappepura
]\d\/dldlhl Ishnd

Yacoob C P aéc 40

/\uakoya B age 4]
acker' M. I Birekal House

e
e



35.

37.

S/o Muhammcd C Kuttlthayapura House
Kavaxathl Island -

S/o T Iam/ahtlh M Maldahoda House
I\avanathl Is]and

\/Iohammcd @haf K P., age 32
S/0 deed Poo, /\ Kakachlyapwa House
Kavalathl Island '

Mohammcd Raf’B_ age 33



45.

46.

43, VI

44.

'9/0 \/lo‘h'ah“nmed . l;.,;-Amandrhakepur-a House

I\avamlhl Island

'Sharafudheen, age 24

- S/o,Ali A.; Poovinoda House

Kaﬁ/ar‘atbi Island:

(By Ad\;zoc'ale: Nl(ﬁ.l(i‘B.Gangesl1) :

N

(N

(Wa]

/ —————._, —

S g, *\j
\.(\> 9
';--- . /3

Versus

it | ¢

Dcpdllmcm of Aoncultme

UT ol L akshadweep

Kave ualhn 689 533 1epresented by

fus Ducclm

nf
-

Vlllaoe (Dv\ : ‘cp)l Panchayat
l\a\/dldlhl Island 1eplesented by its

Applicanté

Respondents




... 4-‘._ S e s e L L .

eliyachada House

(U8}

S/o Khade ,Mamanoda House
Amml ﬁl"sland ‘ '

4. P.I. Suaj age 31 :
S/o Abusaia, Putjlyalllam House
Amini Island.

5.  'KK. Ra/dk agDc 27
S/o: Khadexkoya Kunmyatamkakkada House
Amlm Island '

R
IR

P! ffshraf dge 37“
9/0 Ahamed Pallam House
/\mlm sland

7. K (, Moosa age 44
S/o Atlakoya Keelachery House
/\mlm Island '

A

8. B (asmlkoya agc 42
S/o Chcnydkoya Balapp House

10. Rdh¢ | M age 33
S/o: /\bdullakoya Madam House
/\mml lsldnd

11. Pookunhl : - ‘
S/() T.C. Yousaf Noormahal I—Iousc
/\mlm lsland Applicants

M KB(J angesh)

LR NOMINGG - 9
l‘/ A },\, P\D MS;’b O

Versus




[

4. Village (Dwecp) anchayat
Amini 1sland represénted by its
_L,\ccutwc ()l.ﬁcel.

(By Advocate Mx S Radhakxlshnan)

20. '() A No 325/2013

| : . Mohammcd Abdu} Razak
| g/o U.K. \hlld Koya
/\ualada Housc o

/\ndlott @ldnd

W2

/\ﬂleU. lslan . -

(By /\( vocate \/11 l\ B (Jdngesh)

‘

. ,,\' c:rsus ,

l. lh; /\dmlmsual()l
' pT"nsuauo'i'gflhe Union Territory
: c Kavarathl 682 555.

e \/’ 90 wnmcm off*nvlomment of Forests
k

: cL’Jm n lcmloly of Lakshadweep,

Ka\ cllalhi 68" 555

Respondents

Applicants

Respondents



21. OA .)26/2013

3 Savad 1 1\ ag,c 40
| ? - irinikkadu
2 s
~ S/o:Ham: | P lllpula
Kavagqtl:ﬂ sland :
3. Abo:éba'cker P._K,., age 34.

S/o Iathahulla,:Puleenakeel
Kavarathi Island.

4. lo‘lwalwgé01‘Ai° ’agc 32
S/o Hameed, Allapuna

l\ava]athl lsland

Shajah'an b o, dge 35

Applicants

Versus

Lo 'I he Admlmsllat()l
/\dmlmstldtlon of the UT of Lakshadweep
I\avalathl 66” 355

o

ST e
D1 LC;[_()I of"anchayats

J1'<‘:a-{?/ar_gu:h_f;6%9: ;5155 |
féprése’n‘teﬁd by, its Dnector

Respondents




22.

Applicants

K¢ Ncuallﬂ] 1sl
(By Advo’ca;e: Mr.K..B;dangesh)

| \{ersus
B The /\"('lminis;lmlor

Administration of the UT ofLakshadweep
l\avamlhl ()67 353

2. Ducum of Pa nchayats
DCpanmen ofPanchayaLs
-/\dmlmst on of the Ul of Lakshadweep,
l\ avmath; ‘68_‘;5)5 "

)Cpallmcm of annonmem & Forests
Union Territory of 1 l.akshadweep
Kavarathi- 682.353

(S}

4. Village (1 )\vccp) Pamhayat
Kavarathi Island represented by its .
!.{\C(._L_llll\(L:h(_);“_lL.C . Respondents

(By Adi\'{.og.avl \/llS ,{adhaknslman)

23. ;

|, il C! a-gejélv
S/o Mohamoo" “Haji, Chendipura,
l&dvax dlhl .

2. éd.i aul 1 'dmcéd P P., age 39

S/0 Auai K.P., Pokala Chepura lIouse
I\d\’dlcllhl ‘

h’lolmmxﬁ gl K '5",'210'@ 35
at "'3 P., I\ax utholapua House,

) an
\\”\ /“’/fULAM?f" /
\\ ‘. Ty —1“



45

S, .
Pappadam House,
(By A Sangesh)
""" Versus
I The /\dmlmslxal
* Administration of the UT ofl akshadwecp
Kav'uathl ‘682_‘5‘55.
2. Dneum ofPanchayats
Depanlmcnt ofPanchayats
“Admin ‘Atratxonofthe uT ofLakshad\veep
3. tion
Duecloxate of EdLlcatlon
Admlmstlauen of the Union Territory
ofI.Ja'ks},adweep, Kavarathi-682 555
4,

\\Jn‘ (!; .
\—-,-—wf""

Vlll'lgc (D\vec )) Panchayal
Kavapathi Island 1eplesemed by its
F\ccutlve Oihcel

Applicants

Respondents

e
. !'

‘ Applicanié

P P

P



Lo

Depax lmem olmech"tyats
Admml@uatlon of the UT of L akshadweep,

‘Kavarathi- 687 555

The Chief l~\ccutlve Officer
District P anchayat Unit
Kiltan, Union Territory

of i_,al(sl‘laéi\m/ce_p-682 557

(By A( vouuc Ml S Radhdknshndn)

[\
wn

W

OA 33]/2013

: Ul 'o':f ,dkshadwccp

Woi kmgj as casual labourer in the Department of
Scxcnce & T cchnology, Agatti, Lakshadweep.

I Iydc1 P.

Slo deccd Bu'han llaji U.

(1 gP:z
Wo:kmg'

) 'wccp ‘
, sual labou1€1 in the Depaxtmcnt of

Respondents



47

(By A
V.ersus
veep; Kavarathi-682 555.
2. :Chalrvpe.ison - , .

Village (DWeep) Panchayat Agatti-682 557.

3. Chaupexson

Vlllage (Dweep) Panchayath Chetlat Island-682 554.

4. The Jumon Suemlﬂc Officer
Depaltment of Smence & ‘Technology
Chetldt 68 :- Tr_54_ -

5. The Jumol Sc:1ent1ﬁc Ofﬁcer
Depaxtmem of Scnence & Technology
Agatti-682 557 '

0. Duectm ofPanchayath
Depaltmcnt of Panchayath

~Kavarathi-682 555.

(By Advocate I\f@;af‘sffkadh‘;ak'rishnan for R1,4,5 & 6)

26.
l.
I akshadweep I
2. K Azhal

9/0 gdycd BU;?;m

Versus

Applicants

i‘kose, Sr. & Ms.Daisy 1.Daniel)

Respondents

Applicants



(OS]

[

of éléé%iadweep _

-Umon lel I_1to: 7

Kd\/dlalll

Sub- Dwnsmnal Ofﬁcex :
Kiltan lslan( Umon' Temtory of Lakshadweep
Kiltan.. O

Direclbr, o
Services,
U ofLal‘

hadwecp, l\avalattl Respondents

(By /\dvocdtc \/Il @ Radhaknshnan)

27.

(3]

oo

OA 344/2013;“]‘

Kassim A
Sto. Auakoya P P

. /\hyathma Housc Andrott

J_alaluddm N .
S .koya NP
i mada House AI]lett

Mohdmmcd lassan CE
S/o: Kunhlkoya SVP
Lidayakkal, House, Andrott

Moha mmed :Iiia{feek C.K
S/o Koya K.C
Cheriya Kak}wnal House, Andrott

Mohammed Kamaluddin MK
S/0, @lnlmbud din Pookoya Thangal
Mayankakkatla llous‘,, Andrott




=3

fdin T ‘hangal

4th, Andxott Applicants

Slldll()n oflhe Umon Territory

) ofLaLshaclwcep, Kavaram 682 555

Dncclm ol Panchayats |

Department of Panchayats
‘/\dmmmuatlon of the Union Territory
ofLakshadwccp, Kavalaul - 682555

' Dcpallmcnt ofI:lectrlcny

Union Icmtony of Lakshadweep
Kavamlhl + 682 555

Vlllage (chep) Panchayat
/\ndlottlsland 1eplescnted by its _
}ACCL “Ofticer - Respondents

OA 34:/201;

/\ysh()mmal (
)/0 Iamsa l llacheua llouse Agathl

1;3 cc 'la Lh u mmfi ;lj?:_'. V o

RloAasnij Koya, Puthanveed House, Agathi




9.

et e LT
5O

Sho;Kasmi Koya C
Poovmoda l}ouse /\g:alhx

Kunnalnalam Housc, Agathl

Nazer K
S/o.Kidave - _
Kunnikathiyapada House, Agathi

%ho(vkalhdli:M?'
S7o.UmmerB .
l\/l layachoda House Agathl :

as:" d \/lohdmmccl K
S/o ool\ova B
' au lIousc Aoathn

' S/o VlLIIhc\ilfK

1 alhada llouse /\gathl

'/'\boobla'cl\u N.M
S/0,Abdul Rahman F
Na[cc” ,:;a_n/nl Agathi

yanusisy
b/o l\/loh 1mmed Koya
1\5‘!|]§‘l<vf1d'}l ouse, Agathi

Ahar C
S/o. Mohammcd Koya T.P
Chflllakkad IIouse Agathl




21.

22,

23

24,

N
(4

S/

5l

Muhannncd Ke aB
Slo.Koya v

'31yalhab1yoda House Agathl

Nafeesa M. K
D/o.Abdulla K@ya K :
Moolhamkakkada llouse Agathl

: S/_o 'Kunh_lkoya

Pondmoda I louse' Agathr R

I\'151ml<oya K'
Slox Abbobackel Koya
Kamalmalmlvoda Pulhlya Illam Agathi

boobdckcx U P
" Mohammed
Uppalhoda II( 1se. Agathx

i;ada idhéen:



(OS]
o

33.

36.

37.

40.

| Saycd Mohammed 1

: Samcm =

S/o \Aalced |

Slo. l\alxd P .
l_.lla l lousa /,\Qathi' )

Naseer TP -
S/o. \/lLthalli
l hekl\u Puihlya Illam Agathl

chuc U
S/o.Hamza U -

' Ummmmodacheua Housc Agalhl

S\/C(l \/lohammcd K T
S/o /\boo Sdh l

Abdulla B} i .
S0, F athahull
Bxyashablyoda lIouse Agathi

llﬂJd]Onnma ] P
D/o /\bdul l\ddexkoya C



45.

46.

47.

48.

49.

Roslma

53

S/o ldte /\ttal\oya
Koodam House /\g,athl

~ Sh kaatha i i

S/o Late Attakoya
Sai}aniyoda ]i]:QUSC, Agathi

lesdmudhccn V K
Slo. Hamza C.K (Lﬁte)
Vdddk ch]a lllam Agathl

2 'Kbya A: 1<

nin 1'ada House '

Mohammcd _/—\11 C p
S/o.Kasmi: Koya A
(.Imchalak”tpqda Ilouse Agathi

.
Saycd Mohammcd K

stiation: f the Union Territory
D, Kavalattl — 682 555

Applicants



Respondents

. Ummer 13‘a13(501<-;Sha’ﬁ
S/o0.Aboosala _
Malikakal Fouse, Aminii

2. P.ASayedali’
- Slo.Hamzakoya
Puthiya Asharoda House, Amini
3. Rah‘matthCgam ' o
D/o Ahamed,” !: Malikakal House, Amini

4. Ahamedkoya: - ‘
$/0.Koyakiddvu, Surambi House, Amini

S, Valiyabi P.CT | |
D/o.Anthukoya, Palliyachetta House, Amini

Applicants
(By Advocaig: My.K.B Gangesh)

: ‘Ve{"sus
| 'lhc /\dmmnst:alon ‘

Administation of the Union Territory

of weep, Kavaratti — 682 555

re



Respondents

D/o Kunhlku ..hl a
Pallxcham H()usc Kavarattl Island

i Island



10.

Beefathum’ma B

D/o Vallya Abdwahlman
fVadakkumelachadam Kavarattl Island

D/o. Aboobac Ker.
Beelamthoda Kavaxdttl Island
Réhlhdth Bee‘guz;_m P.P

D/o Attal K.P.
Pochalachepuna Kavaratti Island

';I he /\dmlmsuatm
‘Admxmstxahon ‘of the Union Territory
' fLa <shadw ;p, Kavalattl - 682555

Applicants

L

b ) N



31.
1.
S/ Muthukoya SR
.Surambl Iiouse,""Amlm
3. Anwar Hussam
D/o Essa
KOlldeld H‘OUse Amini,
4. ,Sajllha Beegum L
D/o Sayeed Abdulla Koya
Bell House Amml s
S. Hameedathb1
Dio. Shalkoya :
Monakkallachetta House Amini
6. I'I'és’saihax‘
S/o. Mohammed
/\lxmmechclta Housc Amini
7.
ja;ll—_loilse,Amini.
(ByAd B :Gé:nges_h)
Versus
l. l"he Admlmstrator :
Admlnlsuatlon of the Union Territory
f 1. akshadweep, Kavaratti — 682 555
2. D‘“xector of.Panc.hayats

Depanmen “of Panchayats
on'?ofthe Union Territory

Applicants



Respondents

Abdul Hassan
S/o: Attakoya

3. Sayed Mohammed
f;S/o ‘Aboosala” . -
iKarachetta House Andrott

4. _Mohammed Hussam |
Slo. Mohammed_ »
’Bappathlyoda ouse, Andrott

Applicants

/\ndrott Island ;‘epresented by its
! Lxecutlve Qfﬁoer - 682 554

Respondents



33.
I
2.
3. Hassan |
S/o. Attakoya’ , o
'KunJanattlchgett'g'; Andrott
4. Yousaf
Slo. Pookoya B
Pulhlya Eddlyakkal House Amini. : Applicants

(By Advocate”Mr K B Gangesh)

.AdmLmstrétlQ’n of the Union Territory
of ;}kshad;"" p Kavarattl - 682 555

I’;

) i(D j aep) Panchayat
Aridrott Tsland répresented by its
Executlve Ofﬂcer - 682 554

Respondents




.89

L.
2.
3. 'Mansoor Al o
So, Muthukoya :
.Pentamvellpura HOUSe Andrott
4, Mohammed Falsal

S/o. Slddccquei P

Makket k Ious Andrott] Applicants

(By Ad"fv'fé"ca'téiik. M B'Gangesh)

Ve‘f‘s‘i;’s |

L J he Admmlstrator
Admmlsu atlon of the Union Territory
oI"I akshadweep, Kavarattl — 682 555

2. Dcpcutmcnt of/\mmal Husbandry
‘)_zofLakshadweep, Kavarathi
ity [ergctor - 682 555

4, ’Vlllage (Dweep) Panchayat
Andrott Isian “:lrepresented by its
Respondents




Thekkputhlya Veedu Agattl

4, K: P Homzakoya
S/o.Aboobacker’
Kamalmalmlyoda Puthlya Illam House, Agatt1

5. K. Showkathall
S/o Sydubukharl

7. V K Mohammed Mukthar 4
§/0.Abdulla. Koya
Vadakk Kunnmamel House Agatti

8. Abdul Rahlman L

Applicants

2. _
Iy of Lakshadweep, Kavarathi
by its Director — 682 555
3. cfia'yéts:

:'cmchayats

of the Umon Territory
N

/

W™
} Poor
OMINIS 7
S, 2,

682 553 : Respondents

’.
LR
Hitt



N7

Applicant

I 'I he Admmlstrator
/\dmmlsu auon ofthe Umon Territory
of L akshadweep, Kavalathl 682 555.

2. The’Dne’ctor‘ (Semces)
Admlmstlatmn of the Union Territory

of L akshadweep (Secrctarlat)
Kavalam — 6:82 555

3. Dcpartmeﬁ Qngnculture
Urion Ter 1toty ‘'of Lakshadweep,
Kavafathi - 682:555. "
Repmsemed by its Dnector Respondents

I Mulhhkoyd
$/o. ghalkoya s
Kakkanal House, Andlolt

Applicants




"i::'éveep, Kavarathi-682 555
‘Vlllage (Dweep) Panchayat
“Andrott: Island’ represented by its '

I‘XCCUthC Of”ﬁcex 682 554 Respondents

(By Advocate Mr § Radhaknshnan )

3. QA356/2013° ;

3 r-rgja{a;mab-i i

Applicants

Respondents




4. Abdul Lameefﬁ
S/o.Pallath Kunhi Koya
Nenempappc}ddzil louse,

7. M K Khalee 3
S/o l]am/a Koya

Chenya Koy
S Ahmed

'Kalpeni




135.

16. Hajnommabl

-D/o Kasml K.

17.

st m 1,'._ %{an
giillax;n House Kalpeni

Applicants

e

- Versus

;.of Lak'shadweep, Kavarathi
s, Dlrector

< UE Rirécior of ,_:'anc 1ayats
D -pa’rtmeni“



Abdul Latheef 7
Keela. anlattom Amni Island
Lakshadweep I ‘

(By Ms.Shahna Kaxthlkeyan)

-V-ersus : l z
B i . A,< ', : ' I:
b Vlllage (Dweep) Panchayath
: .Amm Island: :
.-Repnesented by the Chalr Person

2. Secrelary ;
' Department of Panchayath Kavarathi

3. "Dlrector
E mploymem and T:ammg
Umon 1emtoly ofLakshadweep

Respondents

Applicant

- Respondents

Applicant



(By Advocate:. Mr.S

&7

Radhakr hnan for R 2&3)

42. OA 362/2013;.; R

Rabeehathulla B. P

aged 35 years

S/o. Mohammed Koya T.N., _
Labourer, letan Resndmg at Vahyapura House,

Kiltan Island

(By Advocate %nP

I Tfi.é':f‘\-a'rhini'sﬁta't'o‘r

V. Mohanian)

Versus

,UT of Lakshadweep, . .
Kavaratti-682 555,
Tlectrlcal DlVlSlOI’l Kavarathy.

2. ,Dlrector ofPanchayat

Departmem 0

f Panchayat

-, Versus

Respondents

Applicant

Respondents

Applicant

o

e
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' ? Je .,"'c“Jaya,t '
- Admmlstratxon of UT ﬁf)_ﬁLakshadweep,
'Kavarattxf 68‘2 555 3

3. ﬂ he"Vetermary. Asmstdnk Surgeon
Office’of the Vetermaﬁy iAssmtant Surgeon,
(Ammal Husbandry Unit), -
Klltan Islan""" Lﬁkshadwée ’"682 557.

4. llhe Chalrperson: Vlllégi Dweep Panchayat,
Klltan - 682 557 . 5;" Respondents

(By Advocate 'Sri S Radhakrlshnan (R1 3)]

44. OA:364/2013

Abdul Qublsh S/o. Samul Abid P. , aged 27 years,
Mallkakal Klllan UT ofLakshadweep, workmg as

......

Animal Huqbandnleepartment U.T. of Lakshadweep,

Kavaralhl L ...,A L A‘_; Applicant
(By Advo‘cate;"i:‘.Mrs Dalsyl Damel)
Versus
1 ’FheAdmlmstrator\,“ ’
Umon Territory of Lakshadweep,
Ka\/arathl 682 555 3
2. (,halrperson Vlllage (Dweep) Panchayat,
,Klltan - 682 557 L
3. :‘Dluecton oi Amma! Husbandry,
'ULT“ 0( Lakshadweep, Kavarathl 682 555.
4.
Respondents

[By AdvocatcSnS 'i;{jaigbakﬁif‘shnan (R1,3 & 4)]

45, .O’QA 'Né( 3,6,6/5"6 i.3 B

s ,‘f\}\ Mohammed Kasnm

vy

/,, \S/o Sayeed: '

emmpwa House

L Ev"':: k b .
S *‘ /}ndlou S

‘ 2/ M&hammed) lussam K C




_ Applicants
(By Advocate Mr. K.B: Gangesh)
| "Verlsdéz .

l. The Admmnstrator
,/\dmlmstnallon ofthe Union Territory
o! Lakshadwcep, Kavarathl 682 555.

2. The Dlrectm of Panchayats
Department of Panchayats
Admin tr@tlon of the Union Territory
af LakshadWeep; Kavaratt1 682 555.

Pér"{control Téwer Andrott — 682 554
chresen_tcd by 1ts Ofﬁoer in charge.

4. ‘Dlrectorate of Art & Culture
/\dmlmstxaUQn ‘of the Uhion Territory
of Lakshadwcepa Kavaratti — 682 555.

chresented b_.:ltS Dn‘ector

ava{rattl 682 555.

Respondents

__46. 0-_';A_ '3;‘9@;42011:3?

\1‘ e 3”?"”— “' .';




C e RRERRE

F0

6. Khalr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years, /0. Hamza Koy,
Monakkal H 'use Amlm

8. ‘Saycd Koya aged 44 years S/o. Pookoya,
Meelacherl House Amm1 | Applicants

~:‘.1 e e e ‘:.'\ I
LS :. \ ‘, e

_ |

T

T . . 1
i

I lhc /\dmlmsuatm it
/\dmlmsuatlon ofthe U‘mon Territory of Lakshadweep,
.chdlcutl -682; 555 H

4. Vlllage (Dvx)eep) Panch‘ayat Andrott Island,
1cpresented byjts Executwe Officer — 682 554.

, xpresented by its
i - 682 555.

Respondents




e

i W
/f\‘f‘ FMAECT N

A

~AA ~ N N,
ST ADMINGS R

20

Noorul Ameen aged 36 years S/0. Shaikoya,
Pandaih Puthl‘ ;PuxaHouse Andrott.

Ham/akoya aged 52 years S/o. Koya Kidave,
Chekkarakkad House Andrott.

Mohammed KaSIm,lage, 37 years, S/0. Ahammed,

Andrott

; dged 30 years, S/o. Pookoya



Applicants

I lhe Admm 'f’uatOI
./\dmlmstratlon ot the Umon Territory of Lakshadweep,
Kavaratti- 682 555

Respondents

30 yealrs D/o. Khamar Khan
i
Kavarattl

b



8. Ramld Bccou ears, D/o. Kasm:‘i:
| Muthlbx" oda fa“i-

9.
Applicants
(By Advocate: Sti KB, Gangesh)
Versus

. The /\dmlmsu dl()l

Administration ofthc Union Temtory of Lakshadweep,

Kavaratti- 687 555
2. Dncuox ()I Panchayats’

Dcpdltmcm of Panchayals

,/\dmmnstxahon of the Unton Territory of Lakshadweep,

Kanldlll :
3. ‘Dneuoxatc OfMLdlCdl dnd Health Services,

Union' lcmtm : ,)f L dkshadweep, Kavarathi,

RCDICSCI’I[Cd by its Dncctox 682 555.
4, Village (chcp) Panchayat

Kavaratti Islandﬁ represented by its

I xccunvc ()H'lcc ~ 682 555.
5. Villag( (Dw"vccp") Panchayat,

/\n‘dlotl Island, s cplc%nted by its

' ' . Respondents

1. P I{J’ASCCI:', '_ @‘g};cd'?JS"yeagrs, S/o‘K_unhikunhi,
Pal 1 i c_hja m jl—;—] o‘u’se : -Kav ’a‘ir‘atti :

2. PI Ndscu ¥ '°d.32 ycam S/0 Hamzath,
Puthiya Illam,_y Kavatau]




: %ﬁ”’ *"J—m "‘l’lu .

T

\.

I,

'Puthlycl Illam (a_v_ at

7. /\bdul Ra/ak - agcd 28 ycars S/o Mullakoya,
»Sdnablyoda Housc Kavalaul Applicants

(By Advocate: Su K B (Jangeslm) }‘r
Versus
i. The /\dmlmsllaton

Administr 110111 oflhe y
Umon lunlmy of akshadweep, Kavaratti.

Dcpfntmcnt‘o /\mmall usbandly,

2.
Union Territo ‘yl of Lakshadweep, Kavaratti
1cplcscntcd by 1ts Dncct(n

3. DllCClOI of Panchayats

Departmentof Panchayals
Administration of the *

Union Territory of l.akshadweep,
K.avaralli, -

4, 'anlag,g (l)wccp) Panchayat
I\av atl Island tcplescmed by its
ch ()HlCc s Respondents

(By /\(vocalc Sn ‘ "Radhakrij‘slman)

50. ()A\Jo 3728013 )

Jamaludhacn 9/0 /\bdulla U.C.
f\/ludclkl\lyoda l l()usc
l\ddc\lﬂdl ’

Applicant

(By /-\dViQCéitéfMl‘iVKTBE‘;( anpesh)

E 2.,~ v lhc Ducuot( i '1ces)
/\dmlmsuatlon ()l"thc Umon Territory

LA



@ | —

of Lakshadweep (Secretariat),
Kavaratti — 682 555.
3. Department of Weights & Measurers
Union Territory of L.akshadweep,
Kavarathi — 682 555. v
Represented by its Director. ~ Respondents

(By Advocate Mr. S. Radhakrishnan)

51. OA 373/2013

I Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohamined Igbal, aged 37 years, -
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats, .
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4, Environment Warden,
Department of Environment & Forests, -
Andrott-682 554.

G Village (Dweep) Panchayat,
/1 Wy 8 p y
‘:DM.I\Z?;\\ndIOth Island represented by its

& g ?fxecutlve Officer-682 554. | Res"p.éﬁdents




52. O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya, '

Puthiyath House; Androth [sland .

Union Territory of Lakshadweep — 682 551. Applicant

(By.Advocate Mr. E.C. Bineesh)
Versus

I The Administrator, . | :
Union Territory of Lakshadweep,
Kavarathi Island = 682 555.

2.. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island —'682 555. -

3. Director of Panchayats v
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of _ .
Lakshadweep — 682 557. ) Respondents

(B'y Advocate Mr. S. Radhakrishnan)
53. QA 38172013

1 B. Saidali, S/o late Mohamrﬁed Koya -
' Palliyachetta, Bandayam House,
Agatti ls'[arj’d,-‘Ur‘_lion Territory of Lakshadweep.

2. K. Muhamihed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
.. Kalkkandiyoda House, Agatti Island,
)Union Territory of Lakshadweep. et

Y {K (‘u Jamaluddm Aged 40 years,
} rS/odate Ummer, Mariyathoda Kandawargothi House
CAghtt Island Umon Territory of Lakshadweep.

)
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya

Keelaillam "I“"h‘-ekkeela'pura House, Agatti Island, ’

Union Territory of Lakshadweep. Applicants
(By Advocate: Sri N. Anilkumar)

! : Versus

I The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Laksh‘adweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

(S

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
- Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
“Agatti Island, '
- Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

. Ishaque A.C., aged 35, §/0. Junies T.,
Bus Helper, Distiict Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

N Abdul Rasak K.C., aged 37,
$/0. Kasmikoya P.P., Bus Driver,
istrict Panchayat, Kiltan,
Residing at Kattichetta House,




3. Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, Dlstnct Parichayat, Kiltan,
Residing at S"c.}_lfe Manzil, Kiltan Island,
UT of Lakshadweep. S Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator, '

UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555. -

3. Chief E xecutlve Officer,
District Panchayat, Kavaram ~ 682 555 Respondents

(By Advocate: Sri S. Radhakrishnan)

55. QA 386/2013

1. Jahathali P.p, , aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amm1 Island, Union Temtory of Lakshadweep,

Pin — 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
- Amini Island;; Union Territory of Lakshadweep, Pin - 682 552.

3. Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552,

b

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L akshadweep,
Pin - 682 552.

5. Amanulla AM. , aged 33 years, S/0. Kunju Koorumel,
Amini Isldnd, Umon Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta, .
. Amini Island ‘Union I'exrltory ofLakshadweep, Pin ~ 682 55

~ '{A'-<}ij‘\1\‘afec1ul\a PLC. aged 25 years, S/o. Kldave Naduvatta Cheua
?\"1 )w Amm [sland, Union Territory of Lakshadweep, Pin — 682 552



79

8. Abdul Salam A., aged 38 years, S/o0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. :

9. Noorul Hassan K.K., aged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep, -
Pin — 682.552.

10. Jalal B.M,, aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

I1.  Najeeb A. dged 31 ,S/o Kidavu T.C., |
Ayeshera, /\mml Island, Union Territory of
Lakshadweep, Pin — 682 552.

12.  Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini [sland, Union Territory of L.akshadweep,
Pin - 682 552. Applicants.

C

(By Advocate: Sri Shiraz Bhava V.8.)
Versus

. The Union Territory of Lakshadweep,
| Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555. :

3. The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

4. - The Village (Dweep) Panchayath, Amini Island,
* Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sti §. Radhakrishnan)

56 OA 388/2013.

i1 u’-’f \
e ,\jnmwz,w\}’ Amdnuna aged 38 years, S/o. Sayed -

/ 5\\)?/‘ Q"Maha\mmcd P.K., Puthlya Pandaram, Kiltan.




3. K. Sajeedkhén, aged 26 yedrs, S/o. Cheriyakoya,

Kunnel House, Amini. ! Applicants
: |

(By Advocate: Sri K.B. Gangesh)
Versus

1. The AdminiSt‘i%lox‘,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 553. i'

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

4. Assistant Settlement Ofﬂceri,
Amini Island - 682 554. |

5. Village (Dweep) Panchayat,| -
Kiltan [sland, represented by its Executive Officer-682 552,

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat,|Amini Island,
represented by its ExecutivelOfficer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 39012013

| :
1. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K. Cheriyakoya K.C., agefd 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, $/0. Mohammed C.P.
’5¢ > Yonhankakkada House,Kalpeni.

L :"‘_ .

.l-labuvs'~ab7;1‘, aged 50 years, Do, Attakoya, = e
eriyannallal House, Kalpeni. R

)
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Pakkath House, Kalpeni.

6. A.T. Shee‘mal‘?‘.‘i, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

7. A‘K Muthubl, aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

8. KK Habusab‘i aged 42years, D/o. Sayed Mohammed Koya,

......

Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleem M., aged 34 years, S/0. Mohammed A K.,
Manjiyanam House,Kalpeni.

“11.  Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura Fouse, Kalpeni.

12.  Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda Fouse, Kalpeni.

4. B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

15.  K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

16. M. Anwar,agﬁéd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

18. C.G.Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

19.  K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

R wammaDn Thangakoya ;a'g,ed 33 years, S/o. Chariyakoya E.,
’J OMINIS g Y
; - ”“4} i \Kohyala I Iouse Kavaratti.

“n\

v’l ussain All, dged 35 years, S/o. Nallakoya,
ettipura House; Kavaratti.



22.  Jaffer, :agedi years, S/o. Hasan T.P.,
Kaladi House:Kavaratti.

23. Basheer, ageéf}% years, S/0. Mohammed P.,
Kunniname! House, Kavaratti.

24.  Amina, aged 42 years, D/o. /E\boobacker,
Theklapura House, Kavaratti}.

25. Kadisha, aged 55 years, D/o.ﬁ Aboobacker,
Kunninamel House, Kavarat?i.

26. Rahmath, aged 338 years, D/(J. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, agéd 33 years, D/di. Ali,
Kunnumpuram House, Kavaiiratti.
|

28.  Shamshadbeegum, aged 31 §ears, D/o. Kuttiyammed,

Kunnam House, Kavaratti. |

29. Jameels, aged 37 years, D/o}Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ah%amed AP,
Kadapurathaillam, Kavaratti;

31.  Noorul Ame&,aged 33 yeafﬁs,_S/o. Sayed Buhari,
Palalam House, Kavaratti. . ¢

32.  Abdul Rasheed, aged 23 years, S/0. Hasainar,
Umbiyapura House, Kavaratti. '

33.  Hussain B., aged 43 years, Sfo. Kunhi Kunhi P.,
Bnanthoda House, Kavaratti,

34, Mohammedali T.P. a;Ded 35lyears,
S/o. Aboobdckex KK "Ihekkllapura House Kavaratti.

35. Qajxd Khan aged 39 years, Sbo Sayed Koya,
I:damlam IIouse Kavaram

s r,: N ~

. “'“""‘;,‘360 stsm C., dged 33 years, S/o. Ali K.P.,
(,honam House Kavaratti.

3 s ‘.

,Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
S /Molokepurallousc Kavaratti. v




38. Mohammed S"haffee P.A., aged 35 years, S/0. Kuji Seedi Koya,
Puthiya Alikom, Amini. '

39.  Abdul Raheeil'}‘), aged 34 years, S/o. Abdu Rahiman,
Aynepura Ho‘i’ase, K'av’aratti.

40. Mushin, aged 39 years, S/o. Nallakoya,
KutUthay%pma House, Kavaratti.

41.  Akbar T P. ag,ed 33 years, S/o. Kidave K.,
Thar ammdkcpma House, Kavaratti.

42.  Faizel Hussain, aged 37 years, S/o. Shahul Hamecd
Palamkakkada House, Kavaratti.

43.  Najumudeen P.,_ aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

- 44.  Shihab, aged:35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti, '

45. Aman, aped 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

46. Raheem A. agycd 30 years, S/o0. Khader, Agam House,
‘ Kavaratti.

47. Firozklﬂan, agu'e"d 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48. Abdul Hashlm M.1., aged 33 years, S/o. Attakoya,
Mukllya I1lam House, Kavaratti. Y

49. Kadlsha aged 44 years, D/o. Ukkas,
Umblyapma Ilousc Kavaratti.

50. _C P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamaydthapula House, Kavaratti.

51. K. /—\bdtll Rasheedu, aged 42 years, S/o0. Hamzath,
Kunhibiyoda House, Kavaratti.

52. C.P. Réhecm aged 31 years, S/o. Hameed,

A::;,\ Chandipura House, Kavaratti.
X
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54. Moomirjath, aged 37 years, D/o. Kidav,
' Neliyampur’aﬁ House, Kavaratti.

55.  Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaraiti.

56. Sayed Abdul Raheem aged 46 years, S/o. Haji Sayed Shalkoya
Ummalmanooda House, Kavaratti.

57.  Abdul Reheem aged 30 yearr S/o. Hamzath,
Mannayapura House, Kavarati

58.  Mullabi U.P., aged 38 years,{D/o. Hamzath,
Ullkanapura House, Kavaratti, ' '

59. Sayed Ab‘dul_Ja'leel, aged 39,/S/0. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

© 60.  Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

61. Seethi“Koya,g'ége“d 39 years, $/o0. Cheriyakoya,
Edanilam House, Kavaratti.

62. Mariydlﬂxﬁakﬁ, aged 36 years| D/o. Mohammed,
Kattikulam House, Kavaratti

| 63. Mohanﬁi’n_ed éhaﬂ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

64, Mubeena, agéd 23 years, D/o. Sayed Poo, -
Nelnyampuxa House, Kavalattl.

65. Salma, aged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Ka\{arc tti.

60. Muhan%med,eiged 32 years, S/o. Attakoya,
Vadkilapura,il(a\‘/aratti. '

67. Sairabanu P. E , aged 31 years, D/o. Sayed Shaik Koya,
Madal Ilouse Amml

;ffféS\ Mohammed Ali P.M., aged 2'7 years, S/o. I—Iam/,a
25 Puthlya Man711 Amini.

 NCH koya agaed 41 years, S/o Abdul Khader,
an m lIousc Amini.
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70. Cherlyakoya M.C., aged 32 years, S/o. Hameed,
: Melachetaa House Kadmath. "

71. .Shafee V P., aged 39 years, S/o Ismall
~ Vadakkilapura House, Kadmath,

72. Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o0. Ibrahim,
Melachetta House, Kadmath.

74. Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed lqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

76.  Muthubi /-\.K’.i aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77.  Hajarommabi E.K,, aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

78. Badarudheen Koya AB., aged 38 years, S/0. P.S.J. Thangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79.  Asmabi, aged 38 years, D/o. Koyarmimia A.,
Mayyampokkada House, Androth.

80. Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

81. [Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

82. Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

83. Khaulath L.., aged 38 years, D/o. Nallakoya T.,
Ldvanakkal House, Androth.

84 Balhal , aged 37 years, D/o. Pookunhlkoya

AT;""’“\“ Thailath House, Androth.
N, P"‘ AN |




86. Naseer Banu M.K., aged 40 years, D/o. Kunhi-Koya,

87. Kadeej mab1 L., aged 40 years, D/o. Seethi M.,

| House Androth

88. Sarommal 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

89. Mullapoo M. K aged 39 years, D/o. Koya,
 Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. | '

91. Aysummabi’ T aged 45 years, 'Dio. Muthukoya K.P.,
Thachery House Androth.

92. Habeebath A, aged 42 years, D/o. Muthukoya KK,

Ayinammada House, Androth.|i

93.  Muthubi P.M::.,.aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

: |
94. Ramlath Beegum aged 42 years D/o. Sherukunhi,

Kurmel House Androth. i

95. Hameedath M., aged 43 years,jD/o. Siddiqu M.K.,
v Makke_ﬁ_.House, Androth. '

96. SafiyabiM,, !aiged 39 years, D/p. Nallakoya M.,
' Math House Androth. ’

97. Rahil M aged 39 years, D/o. Nallakoya
Mathll__House Androth. ;

., i
98. Hussain P.P., aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth. l

99. Attakoya, aged 56 years, S/o. /'lﬁsainar K,
Attalada" House, Androth. |

100. Hussam‘;EK aged 48 years, S/o. Seethikoya,
——— Edayak al House Androth.
ﬂﬂi::s »’?‘,c\
) ,@50\;\\N\a.,‘4]

AN 1\*<Sayeed Mohammd Koya L. aged 54 years, S/o. Kader P.,
' T/f'r;r& I;a’v akkal House Androth,
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n K., aged 50 years, S/o. Sayeed Bhkari T.M.,
" Ef’%;)'use, Androth.

102.

103. Ismail; aged 4’0 years, S/o. Lava Burhikage Moosa,
“Kunnuange-House, Androth.

104. Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

105. Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechetam House, Androth.

106. M.P. Mohamimed Hussain, aged 35 years, o
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: ‘Sri K.B. Gangesh)
Versus

1. ‘The Administrator, :
Administration of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555. - .

2. D'ireptofr of Pfanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. ’

3. Diré; %3 ’:Department of Labour and Employment,
Admiujstratign of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

4. Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

5. Depart}ﬁent éf.Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depar’mgent of Women and Child Development,
Adm.i'nj-iﬁStratiOn of the Union Territory of Lakshadweep,

_ Kavarditi, represented by its Director — 682 555.
/"giﬂ’:f%Depaﬂ ent of Fisheries, Administration of the Union Territory of
STAN NN TR 4 saksha \,yv'eep;;;;Kavaratti, represented by its Director — 682 553.

LA N - s £, (A R ’

. Q? ’ Afé}g? S .
N et 1 AR ' % . . - . . ol
Cw i __,/ ‘}*{@8 ‘a‘-gDepartment of Animal Husbandry, Administration of the Union
[ jﬂ? %Ter}ri_to“ry of Lakshadweep, Kavaratti, o

Vo ;’h%p %’répresented by its Director-682553.
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9. Lakshadweep Khadi and Vrllage Industries Board,

Kavarattl represented by its Chairman — 682 5535.
: g '

10, Revenue Sukglg)wxswnal Officer, Kavaratti Island — 682 555.

1. Sub =Dif'\}‘--_i§~ioi%a.1" Officer; Arhini Island — 682 554,

12. Assi_sta En-;";"lneer LPWD Sub Division, Andrott Island-682 553.
13. lakshad vi‘.ecp ‘District Panchayat District Panchayat (HQ),
Kavaratti, " ﬂ

represented by its Chief Executrve Officer — 682 555.

14. Village (Dweep) Panchayatt Kalpeni Island, reprcsented by its
Executive Ofﬁcer - 682 SSfl

1S. Vll age (Dweep) Panchayat, Kavaratti Islarid, represented by its
I*xecutlve Officer — 682 555. :

16.  Village (Dweep) Pan'chayat Amini [sland,
represented by its Exccutive Officer — 682 554.

17. Village (Dweep) Panchayat
, Kadamath Island, represented by its

Execue Officer — 682 553,

18.  Village (Dweep) Panchayat,
Androth'Island, represented by its
Executive Offcer 682 5520 ‘ - Respondents

‘ [By Advocate: Sri S. Radhalmshncn(Rl-S& 10—18)]

[

S8. ()A 392/2013

l. Husqaln, S/o- Aboo'sald _
Sara appada (Konchukakada) House,
' ,Ji’resently working as Cleaner,
o's;pvrt'a(l-l;,;Agatti : '

S/o late Kidave,
Pakrumupanoda House, Agathi,

Presently wqulng as Cleaner,
.. RGS Hosprtal Agattr

e, .;.:"'Latheef S/o Auakoya
‘ ‘élkandlyoda House, Agathi,
L A } Plesently working as Cleaner,
N R(JSI osplta_l, Agatti,
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Hameedath, D/o Koyassan,
Aynepara Ilouse Agathx
Presently working as Cleaner,

--RGSI ospltal Agatti.

‘Mohamed,
use, Agafhi,
ofKing as Cleaner,
RGS Hospltal,;/\gam

Hajara, D/o lat,'e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Abida, D/o Hameed,

Makkiyachoda House, Agathi,

Presently working as Cleaner,

RGS HZ-Qspital, Agatti.

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS Ho_spital, A‘g‘attfi.

Sulalma_n S/o llam7a
am ‘*'thlyoda House, Agathi,
_”w01kmzb as Cleaner,

Mahamood, b/o Koyassan,
Ampcrpd y Ilouse Agathi,
Presemly wokag as Cleaner,
RGS IIQspltql Agatti.

Saifulla, S/o Abdurahiman,
Manyathodd House, Agathi,
Presently- wonkmg; as Cleaner,
RGS II();plt,ail Agatti.

an, S/o late Hamza,
nlfcause Agathi,
'"]hrkmg; as Dhobi,
spital, Agatti.

S
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1S. Abculla S/_ (hahd
Kandavar (Jothx House Agathi,
Prescnlly woxklng as Cleaner,
RGS Hospltal Agatu Applicants

(By Advocate: Sri R Ramadas)
Versus

. The /\dmxmsua(or
Umon ,1 cmtoxy of Lakshadweep,

ry of Lakshadweep 682553

3. T hc Mcdlcal Ofﬁcm in charge
Commumty Health Centre, Agatti Island,
on Ter rnory of 1 akshadtveep 682553 Respondents

(By Advo i S. Radhakrishnan (R1&3))
59.
1.
Ofﬁce 'o‘ ﬂ1e ;Asmstant Lngmeer Electrical,
Eeclncal Sub D1v1310n Kadamat.
2, 'uddecn .aged 4] years,
S/o llameed Madkmachctta Kattipura House,
‘Iabourer,
. Assistant Engineer Electrical,
-Division, Kadamat.
3. 14, aged 31 ycanéi, S/o late Nallakoya

“iIoAuse, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
S Division, Kadamat.




S

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
i\/ision Kadamat.

K.p. Kunhlkoya aged 41 years, S/o late Hassamax
Kcelacheny ‘House, - Kadamat, Skilled Labourer,
Office of the' /Assistant Engineer, Electrical, _
k lcctncal %ub vanslon Kadamat. - - Applicants

(By Advocdte Sn R Srecnaj)

I

(O8]

TS, %
.
Q"a

L \’y

“The' Admlmsu ator,
Union’ lerntory of Lakshadweep,
Kavalaltl 682555

The Dnectm odenchayat

Department of Panchayat, v
/\dmmlsuatlon of Union Territory of Lakshadweep,
Kavaratti- 682 555.

The Chle Executlve Off'cer District Panchayat, -
Kadamat- 682 556 :

The '/-\s’snstam l:ngmeer, Electx‘iéal,

4 S](lllcd Labourer
Anim hsbandly Unit,
Uiion Temtory of Lakshadweep, Kalpeni- 682 557
and xeSIdmg at Thithiyapada House, o
Kalpem Island 682 557.

M, I lydcr;, 5/0 lale M.K. Youscf, aged 43 years
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Animal Ilusbandxy Unit,

|

Union Temtoly of Lakshadweep, Kalpem -682 557
and residing at Manchiyanam House,
Kalpem ls]and’: 682 557. |

‘

, ng; as Casual L
usbandry Unit,
11t01y of Lakshad

Kalpehl l'sland 682 557.

I
M.K. Naseel S/o P. Cherlya

an )‘ed Ibnu Jaffel,r S/o K.P. Sayed, aged 44

bourer,

weep, Kalpeni-682 557

ing at Kakatchlyoda House, .

koya, aged 33 years

working as Casual Labourelr

Animal Husbandly Unit,

Union 1 €lllt01y of Lakshad
and-residing at Malmikakka
Kalpem siand 682 557.

1

weep, Kalpeni-682 557
da House, ,

M Kalam S/o M C. Muthukoya aged 34 years
wmkmg as Casual Labourer
Amma! Husbdndxy Unit,

3

weep, Kalpeni-682 557

g,

K. K Mohammed Rafeequel S/o V.K. Kojankoya, aged 45

. yeais, wokag as Casual |
Animal Husbandly Unit, -

Labourer

Union Femtoxy ofLakshad'weep, Kalpeni-682 557

and, 1651d1ng at Kandamkala
Kalpem sland 682 557

a,.S/o Iate M C

m House,

Ahmedkunjl aged 47 years

v

weep, Kalpeni-682 557
e, Kalpeni Island-682'557.

K.O. Abcul Salam Slo P. A

ssainar, aged 39 years

workmg as Casual L abourer,

Arimal Ilusbandly Unit,

Union lumoxy of Lakshadweep, Kalpeni-682 557
and r651d1ng at Kakatchiyoda House,

)}\Kalpem sland 682 557.
-(‘ ‘:

Gt

Tus ba’ndly Unit,

"haFa S/o late Sayedmuhammedkoya, -
631$ ~working as Casual Labourer,



Unioni. l‘elliifily ofLakshadweep, Kalpeni-682 557 -
and residing at' Pokkarappada House o
Kalpem Islafid-682 557. o Applicants

Unnikrishnan)
Versus

l. The Admmlsu ator
Union Territory of Lakshadweep,
Kavaratti. 682555

2. The Director of Panchayat,
" Department of Panchayat,
Union Territory of Lakshadweep,
KanldlLI 687555

3. The Chlcf ercutlve Ofﬁcer District Panchayat,
Union T cn"ltc;)ly of Lakshadweep,
- Kavaratti, 082555

4. The Vctcnnaly Assistant Surgeon,
Village Dweep Panchayat, .
Kalpeni-682 557 . - Respondents

(By Advocate: Sri _S._Radhakrishnan)

61. OA 395/2013

ES/o Yusuf, aged 40 years,
lala House, Kadamat,
ict Panchayat Kadamat.

lv, bamul v

2. Abdul koox S/o Sayed Ali, aged 41 years,
Ukkayacheua House, Kadamat,
Bus DllVCI Dlsmct Panchayat, Kadamat.

3. M. Khdlld S/o Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Dlsu ict Panchayat, Kadamat

4. /\yoobkhan S/o ‘Kunhikoya, aged 37 years,
"Mahal House, Kadamat, :
Distmct Panchayat, Kadamat. : Applicants

Versus

N



1 ' B
dweep,
2. )’
Departim nt OféPanchayat ,
Administration of Union Territory of Lakshadweep,
Kavaraiti-682555 ’
3. The Chief Executive Officer, District Panchayat,

(By /-\dvocate' Sﬂ‘i S Radhakrishnan)

Kavaratti-682555.

Respondents

62. OA 400/2013
I P.P. Sua;, aged 44 years,S/o M. Subair,
P Uthl)’d Pandaram House, Agatti Island,
Umon luntmy ol I aksha dweep.
2. "Nou'shad jAli_,'- a’ge‘d:32 years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island, - °
Union Territory of Lakshadweep.
3 M.1. Abdul 'Nlaiser, aged 28| years, S/o M. Abdul Rahlman

Mela Jllom - House, Agatti[lsland,
erritory of Lakshadweep.

s, S/o Kidave .
use, Agatti Island,
ory of Lakshadweep

K. , E,‘S.,hukoor aged 38 years, S/o Kasmi,
Ka1 1ydmachctta House; Agatti Island,
Union lennoly ofl akshadweep

0. M. P Nl/d ‘u'ddm ag,edZ years, S/oM Abusala
louse, Agatti Island,
tory of Lakshadweep.

. Anilkumar)
Versus

) AN he /\dmlmsuatox

hjmon Territory of Lakshadweep,
e Kavamtt] 682551
\"\ - "L-.‘T"":‘;’ _,.«‘/\ / .
N e -;\.527‘.'. / lhe (,hdnpmson
N : .

Applicants
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AT

Village (Dweep) I-’anchayét,
Agatti Island, Union Territo,ry of Lakshadweep 682553 -

i 3. The Employment Of hcel Kavaratti,
Union Territory of Lakshadweep 682551

4. The Director ofPanchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

] 5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat, :
© Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.  OA 404/2013

L. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department ofbucnce & Technology- Kalpeni Dweep.

2. A'f‘fefudheen AK.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of [akshadweep,
Working as Casual Labourer in the
Department of Science & Technology- .
Kalpeni Dweep. , ‘Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

. The Administrator,
Union Territory of :Lakshadweep, Kalpeni.
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4. The Director,
Department of Science & Technology ' '
Kalpeni. 5 : Respondents

(By Advocate: Sri S. Rédhakrishn’?n (R1,3 & 4))

64. 0OA 406/2013

M.P. Shihabudheen, aged 30 years%,

S/0 E.C. Mohammed Ali, |

Skilled Labourer, Animal Husbandry Unit, Kiltan,

Residing at Malayampura, Kiltan [sland. Applicant
[ ’

(By Advocate: Sri P.V. Mohanan)é

Versus
1. The Administrator, '
Union Territory of Lakshadweep,

- Kavaratti.-682555 j
2. Director of Panchayat, |
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. |

3. The Veterinary Assistant St rgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), |
Kiltan Island, Lakshddweep-682 557.
4. The Chairperson, ,
Village (Dweep) Panchayat:,
Kiltan-682-557. ' Respondents
(By Advocate: Sr1 S. Radhakrlshr:aan (R1-3))
i
!

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years
Pathummathoda (House), Kiltan Island
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit L
weiStitann Dweep. . Applicant

Rtda: ¥

. A;ivocate Mr. Grashious Kurlakose, Sr.) T
%"LBy vAEivo\sate Ms. Dalsy I Daniel) : e

Versus




1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan. -

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555,

4. Mission Director,
- National Rural Health MlSSlon Kavaratti- 682555

5. Medical Officer in Charge,
Prlmary Health Centre, Klltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti. -

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya Illam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

Y
b

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Mav1ya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti. ‘

6. Umilla T.P., aged 54 years, D/o Khader,

Thekkilappura House, Agatti.

7. U‘mmer C.K., aged 54 years, S/o Alif T.P,,
Chekkakkal House, Agatti.

S\ Aboobacker P.K. aged 31 years, S/o Koyassan

Mﬁ)hammed T P aged 39 years, S/o Hamza,

Respondents



10.  Saromma M., aged 39 years| D/o Hamza,
Mariyathoda House, Agatti.

11, Ashral AK., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13, Shalfabi P.P., aged 36 years| D/o Hamza K.,
Puthiyapura House, Agatti. - Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the Union Territory of Lakshadweep,
- Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director bo'f'; Educaf‘i‘on,
Directorate of Education,
Administration of the Union| Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67. QA 444//2013

Aboos_aﬂih_, Slo ,‘R.asheed;Koya, -

Padalapura, Kiltan Island. .- o

Union Territory.of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri »Shabu Sreedhanan)

Versus

I Union 'l‘erritbry of Lakshadweep represented
by the Administrator,

&“ﬂ‘w;;‘j\ Kavaratti [sland. Pin- 682555.
S WS TR IO _




9.

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. ‘

Union Territory of L akshadweep, Pin-682558.

(S

4. The Fxecutive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558.

(By Advocate: Sri S. Rad»hakriéhnan (R1, 2,4& 5))

68. OA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
© Keelazillam H).Kiltan Island.

Union Territory of [Lakshadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Klltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, ‘
Union Territory of L. ak%hadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island., '
Union Territory of lLakshadweep.

Working as Casual labourer in

Lakshadwcep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,

: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board,
Klltan."‘

Respondents

Applicants .



(By Advocate: Mr. Grashious Kui

wJ

(By /-\dvocéle: Mr. S. Radhakrishr

69.

(By Advocate M. KV.B. Gangeéh)

o

(By Advocaté'l\/lr. S. Radhakrishna

The Administrator,

1akose, Sr,)
(By Advocate: Ms. Daisy. [ Daniel)

Versus

Union Territory of Lakshacuﬂweep.

The Chairperson,
Village (Dweep) Panchayat

Secretary,

Kiltan.

Lakshadweep Building Development Board,

Kavaratti.

Director of Panchayat,

Department of Panchayat, Kavaratti. Respondents

0.A No. 488/2013

Kavaraiti — 682 555.

Salmath .
D/o. Sayed Koya
Madapally House
Chetlat Island. |

Versus

The /—\c"ilxpinistrator,
Adminjstration of the Union

an (R1, 3 to 4))

Applicant

Territory

of Lak:éfhédwee’p, Kavaratti + 682 555.

The Director (Services)
Administration of the Union;
of Lakshadweep (Secretarial

Depaitment of Science and "

Territory

),

echnology

Union Teiritory of Lakshadweep,

Kavarathi — 682 555.
Represented by its Director,

Respondents

n)

OA 492/2013



(ol

K. Bushra Beegum, W/o Hakeem,

Aged 27 yearf_s, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbiéndry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—lafinarayan)

Versus
. Union of India rep. By
the Administrator,
Union Territory of lakshadweep,
Kavaratti 1sland, Pin- 682555.

2. The Difector of Panchayat,
Department of Panchayat,
Union Territory of lakshadweep,
Cavaratti Island- Pin- 682555.

3. The Veterinary Assistant-Surgeon,

Animal Husbandry Unit, Amipi.

Union Territory of Lakshadweep-682 552.
4, The Chairperson,

Village (Dweep) Panchayat,

Amini, Lakshadweep -682552.
(By Advocate: Sri S, Radhakrishnan (R1-3))

71. QA 499/2013

l. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
[(adamat Island
Union- Territory of Lakshadweep, PIN — 682 556.

2. Mohammed Shafi Qraishi Malika,
/,““\S/o. M. Sayedali,
.:”'V,é,}‘;()?\i\ggfzr g;[?ata Entry Operator (MGNREGA)
})}g;‘vi-ﬂ‘l@ge (Dweep) Panchayat Office (MGNREGA)
fﬁé}kﬂ%math Island, Union Territory of Lakshadweep,
I%si ing at Malika House,
} Badamat Island,

N7 X
Tt ) N WX
S LAMBE

\3’{ Ptk

Applicant

Respondents
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Union Territory of Lakshadweép, PIN — 682556 *° Applicants
(By Advocate Mrs. Sreedevi Kylasanath)
|  Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The Dlsmct Programme Comdmator
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act, -
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate MlS Radhakrishnan)
72.  OA 507/2003

Muthu Koya K :
Casual‘Labour, Street Light Maintenance

Village Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, U,mon Territory of Lakshadweep

Pin — 682 552 ’ ' ‘ ‘Applicant

(By Ad\)ocaté‘_: Mr.TCG Swamy)

Versus

nistrator
ritory of Lakshadweep
L akshadwcep Administratio
Kavaratti — 682 555

=

e D The Lxecullve Engineer
~_(Department of Electricity)

“dministration of the Union Terr 1t01y of Lakshadweep
;Kaval atti — 682 555 :

| }':r The Secretary (Panchayats)-
(Directorate of Panchayats):



ot . |0 3

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats) _
Administration of the Union Territory of Lakshadweep _
Kavaratti — 682 555 : - .. Respondents

(By /-\dvocaté: Mr.S.Radhakrishnan (R1-3,5&6)

73.  O.A No.509/2013 .

I Maleeha Beegum K.C.
D/o. Indeen Kandilath
‘Kaval Chetta House, Androth.

2. Shahi(‘lé Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K .
Makket House, Androth.

4. Aysha I'V’B'cq:,um P.V.K
Dio. Y akoob P.K
Puthl\m Pemamveh Kad
/\ndlolh

5. Rahmath Beegum K
D/o. Hamzakoya P.P}

Kunhali House, Androth.

»~6..\ Thahira L.

K( WA Ry, \‘\D/O Seethi Nallal

AT

~\i\~_1~:’/

On \N’o7,>
. ’fLavanakdl House
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Aliyathara House, Androth.
8. Fathimathu Suhurabi P.V.K

D/o. Majeed P.V.K
li Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M:P
Chemmachery Puthiya Illam House
Androth. ‘

12 Habs: 1b1 P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
I The Administrator,

Adnﬂniiétration of the Union Territory
of Laksladweep, Kavarathi — 682 555.

2. Directgrate of Industries
Union Territory of Lakshadweep
Kavardthi, represented by the
Director.of Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Haseena (@ Haseenabi Therakkal
Therakal House, Kadamath
/ Operator

N D
>
\ U f:qu n@\ /
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e’

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
Department of Panchaydlh

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Executive Officer, |
Village (Dweep) Panchayath
Kadamat - 682 556

The Chatrperson
Village (Dweep) Panchayath
Kadamat — 682 556 |

The Distitct Programme Coordinator
M(JN EGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 ;

Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

[

[NS]

OA §5§7/2013

K.V Naseer ~
Kodavalappu House, Klltan

Cook, C;ovcmmcm Senior Secondary School

Kiltan

K.P.Dawood
Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan

(By Advocate: Mr.R.Sreeraj)

/;;_TT?;\

\\\NISV@,,/)»:;\[‘“ e Administrator

© Versus

ﬁ}n pn Territory of L akshadweep
ga’-\/fmm — 682 555 '

'?’? Director of Panchayath

Applicants
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3, The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558 '

4. The Chairperson 1
Village (Dweep) Panchayath
Kiltan ~ 682 558 '
5. The Principal : |
Government Senior Secondary School
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.RadhakrishnaQ' (R1-3 & 5)

76. QA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail |
Cook, Government J.B.Schoo
Kadamath '
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath”
Residing at Kailiyammakada
Kadamath Island

4 K.K.Khalid
Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath [sland

f ¢:ﬂ‘g’;¢~5 ;\ P.Amanulla
A0 ol R4, % NCook, Government J.B.School

N ’ AN
& & *}Z
o T k

% adamath
2Ré§iding at Kunnumpura
% deamath Island

~
»

4
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Ummer P.P.1 1
Cook, Government J.B.School
Kadamath ;i?
Residing at Alikothapura |
Kadamath Island . .iil‘
. 2
Hidayathulla P I
Cook, Government J.B. School
Kadamath : :-"l
Residing at Kadamath Island

Muhammed Shafi P.P '! 4@ '

Cook, Government S.B. School

Kadamath .

Residing at Kadamath Island

Pookunhikoya P.P o

Watchman / Helper .'t

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura
Kadamath I[sland

.’

Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath

Residing at Bmyommada :

IKadamath Island

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada : :
Kadamath Island If Applicants

(By Advocate: Mr.P.V.Mohanan) '

1.
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|
Versus .*‘.‘
The Admlmstlator ",
Union Territory. of Lakshadweep

Kavaratti — 682 555

Director of Panchayath ..
Department of Panchayath H

e\ ministration of Unjon Temtory of Lakshadweep
ﬁ*T(a\«aratU - 682 555

B\ 4‘(
U]

‘Fhe )Head Master

f\.l

F

,"f



Government J B School
Kadamath — 682 556

The Principal '
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M :

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

" Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

l.

Versus:

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Principal S

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

QA 580/2013

Yacoob

‘Kathathe Chetta House, Kadmat.
B

Vahida

- Marikilam House, Kavaratti.

" Habusa
"‘.,_"“-_;Ala’chapada., Kavaratti.

Yacoob .
'Kaladi House, Kavaratti.

Respondents



13.
14,

15.

17.

A,

Muhammed Salih |
Aynepura House, Kavaratti:

Fareeda Beegam
Molokepura House, Kavafatti.
i
Saleem :
Pallicham House, Kavaram

i

Bamban
Nambicham House, Kava}rattl.
?lg '
Sayed Abdullakoya '
Chendipura House, Kavaratt1
::i
Nafeesathbi - ?i'
Poodiyam House, Kavarattx

Jamaliyath
Thirinipura House, Kavariattl

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan ;
Athnachammada House, lKavarattl

Jaffer _
Marikilam House, Kavaratti.

~ Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen |
Molokepura House, Kavaratti.

Hiyasudheen

Chamayathapura House, Kavaratti.

Fathahudeen

" \ Kadapurathaba House, Kavaratti.

G 20 =3 Muncm
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Kuttipapepura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

TR TP
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Ashik ‘
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kavaratti.

!

Muhsin
Beeranthoda House, Kavaram

Rauf
Chettipura House, Kavaratti. -

IHazarath )
Chungam House, Kavaratti- .

Khalid
Thottathapura House Kavaratti

(By Advocate: Mr.K.B.Gangesh)

L.

Versus

The Administrator )

Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry
Department of Animal Husbandry
- Administration of Union Territory of Lakshadweep

_._',"K\avaldlu - 682 555

K Vl'llagc (Dweep) Panchayath Kavaratti Island
‘leIBSC!‘lT.Cd by its Executive Officer,

Applicants



~® | ‘“

Pin — 682554 T Respondents

.

(By Advocate: Mr.S.Radhakrisﬁtrhl"éﬁ.)’

79.  OA 582/2013

l. Rasheed Koya
Multi Task Employee
Public Library, Kilthane;
Residing at Kilthan P
2. Smt.Sulfabeegum )
Cook, G.H.S Kadmat
Residing at Melachetta Hajjumakudi
Kadamath Island kS | Applicants

(By AdVocate: Mr.P.V.Mohanan) -
V‘ersu‘é!
1. The Administrator : Ayt
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath .
Department of Panchayath v
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555
3. The Library and Infomfa‘tion Assistant
‘Office of Library and Information Assistant
- Public Library, Kilthan [sland 682 557 Respondents
(By Advocate: Mr.S.Radhakriéhnan)

80. OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555. ‘Applicant

(By Advocate: Mr. Shabu Sreedharan)

Versus

TR Con .
/ ,.;z;\%OwNISTQl‘;; paUnion Territory of Lakshadweep, represented by the
B ’-%fszgkdminist_l‘ator, Kavaratti Island, Pin' — 682 555.
AN

) & e

2 THe Director of Panchayath, Union Territory of Lakshadweep,

<

oS

~
»
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Kavaratti Island, Pin — 6'82:31555.

3. The Chairperson, Vlllage (Dweep) Panchayath,
(1ltan Island, Union Temtmy of Lakshadweep,
Pin — 682 558. -

4. The Executive Officer, _\iiv:llage (Dweep) Panchayath,
Kiltan Island, Union Terfi'tory of Lakshadweep, Pin — 682 558.

5. The Library and Infoxmatlon Assistant, Public Library,
Kiltan Island, Union Temtory ofLakshadweep,
Pin — 682 558. ' P Respondents
T |

(By Advocate: Sri S. Radhakj-ish'nan.‘ (R1,2,4 & 5)]

81.  OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzil House, Agatti. R o Applicant

(By Advocate: Sri K.B. Ganggéﬁ)i :
Versus

l. The Administrator,

Administration of the Union Temtmy of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats; "
Department of Panchayats, -
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. "

(OS]

-Department of Education; Administration of the
Union Territory of Lakshadweep, Kavaratti,
represente-d by its Direct"o'r — 682 555.

4, Village (Dweep) Panchayat
Agatti Island, leptcsentcd by its | Sxeculive Ofﬂcex
682 554. o _ - Respondents

(By Advocate: Sri S, Radhakii,gﬁr‘ian)

———92.  OA 635/2013

RELARS f“\'u ™ i

“" SR & / ..... \athdhudheen K.P. aged 40 years, S/o. Sayed Muhammed Koya
,t--‘,/; ﬁ" \ e Kattampqlll House, Agam

S 3'“@ %J o

: . | £¥ounis, aged 31 years, S/_o.: Abdulla, Mariyathoda House,

| ‘i'
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Agatti. |
K.M. Shahida, aged 40 yeaers, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti.

LS

4. K.M. Amina, aged.46 yéars’, D/o. Abdul Rahman,
Kuttiyam Mukriyoda House, Agatti. Applicants

(By Advocate: Sri K.B. Gangesh)
., .. versus

1. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services,
Directorate of Health Services,
Kavaratti — 682 555.

Medical Officer in charge
Community Health Céntre, Agatti — 682 553.

W

4, Medical Officer in Charge Rajxv Gandhi Spemallty Hospital,
. Apgatti— 682 553.

5. Village (Dweep) Paﬁ:c}’ié)féf Agatti Island, represented by its
| Executive Officer, 682 553 Respondents

(By Advocate: Sri S. Radhaknshnan)

83. OA 791/2013

Fareeda Beegum M. Meppada Illam
Agatti Island : o Applicant

(By Advocate: Sri K.B. Gangesh)

Puaty

Versus

t

L. The Administrator, .

. Administration of the Umon T errltow of Lakshadweep,
/‘;’;m;;\ ~ Kavaratti-682 555.

4- OM\NIS’IO].‘,} “\,‘

Director of Panchayats,

Department of Panchayats,

Administration of Union Territory of Lakshadweep,
Kavaratti — 682 554.

ARY
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3. Project Manager, Desiccated Coconut Powder Unit,
.akshadweep Development'Corporation Ltd.,

Agatti, Kavaratti — 682 554. .

4. The Deputy Director (Admn.), Lakshadweep Development
Corporation, Kavaratti — 682'554.

5. Village (Dweep) Panchayat,l

Agatti Island, represented by its Executive Officer,

682 553. Respondents
(By Advocate: Sri S. Radhalqishhéﬁ) o

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Valiyapura House, Kilthan Island P.Q;; -
U.T. of Lakshadweep. - = - . Applicant

(By Advocate: Sri P.V. Mohanan) ey

Versus
I. . The Administrator, TR
~ UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, '
Administration of UT of Lakshadweep,

- Kavaratti — 682 555.

3. The Principal, Government Higher Secondary School,

Kilthan Island — 682 556. = i « Respondents
(By Alwcals 1 St < Rodbakisboon)
85. On 880/2013 o

Muthukoya N.P .
Nalakapura, Kiltan Island ... , -
Union Territory of Lakshadweep-1682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) - ‘

;kﬂ('?\.‘x
Aq)\N\o rP/U\ ”,

. Versus
\\
-‘ I»
¢+

ton Territory of L akshadweep replesemed

4\"; .
f' %‘%} ‘i
i i é‘% %y the Administrator

Kavhratti Island - 682 555l

\\ LAMVI:}:-( / N
hhT T / . o ;’:':



2. Director of Panchayath i

: Union Territory of Lakshadweep
Kavaratti Island - 682 555 i

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)‘ 1
Union Territory of Lakshadweep -
Kavaratti Island - 682 555';; .

4. The Principal ‘
Government  Senior Secondary Schoo]
District Panchayat, Kiltan 'Island
Union Territory of Lakshadweep 682 558

(By Advoeatc Mr.S. Radhakrrshnan)

86. ()A 898/2013 .a r

(.C.Abdul Khader
Kulikaraya Chetta House .t
Chetlat Island

I Union Territory of L akshadweep represented

by the Administrator ,
Kavaratti [sland — 682 5551“

2. The Director o: ‘Pdnehayath}
Union Territory of Lakshad
Kavarattl Island 682 555

3. The Senior Admrnrstrative O‘vfﬁceru
Education (District Panchayath)
Union Territory of Lakshadweep '
Kavaratti Island - 682 555 |

LN Rt

4. The Principal FRERNE
Government Senior Secondary School
District Panchayat, Chetlat island

o Unlon Territory of"Lakshadweep 682 554

Xhycw

Respondents

Applieant

Respondents

T
nE A



87.  OA 904/2013

Kadeeja C.P ;
Cheriyapurakad SHEvE
Kalpeni Island T : _ Applicant

(By Advocate: Mr.K.B,Gangeshﬁ -

Versus:i! .
The Administrator S
Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

—

2. Sub Divisional Officer .
Office of Sub Divisional: Ofﬁ_cer
Kalpeni Island = 682 554 .

The Director (Rural developm?e‘nt)
Department of Rural Development
- Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555 Respondents

Lo

(By Advocate: Mr.S.Radhakrierﬁlah)’ :

88. QA 905/2013

I Abdul Khader C. I
Chekkiriyammada Houseg ivi [
Agatti Island '

2. Bugar Jamhar T.P o
Theklapura House i

Agatti Island . ' . | Applicants

(By Advocate Mr. K B. (Jangesh)

Vi
Versusi 14 e
S R
1. The Administrator R
R . Administration of the Umon Temtory of I:akshadweep
v i Kavalattl Island — 682 555
- ' m}\
2 Du,cmox ofPanchayaths

| Depar'tmcm of Panchayathé |
' ‘, /\dmmxstmhon of the Unidn Ferrxtoxy of Lakshadweep
Kavaxattl Island — 682 555
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Y 3. Project Manager -
Desiccated Coconut Powder Unit
Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555 ;
4, The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682555 * ="

5. Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682553 _ Respondents

(By Advocate: Mr.S.Radhakrishnan)

89. QA 939/2013

I. Safiyullah K.C. - P
Kuttiyachada House: ~':
Kalpeni Island

2. Saifulla M.1
Melaillam House A
Kalpeni Island m,.[)

%i;ﬁ;e;u: i

3. Kunhikoya M.V (K ‘

i

Mathil Valiyammada House

Kalpeni Island e h
‘ §§Aclt"§'::5f i
4, Kidave K.O R
Kakkachiyoda House .
Kalpeni IIouse jgg:i»!;,ga;%:- . Applicants

(By Advocate: Mr.K.B. Gangesh)
Versus

1. The Adlnlnlsfrator
Administration of the Umon Territory of Lakshadweep
Kavaratti Island — 682 555 ' :

2. Director ofPanchayaths
Department of Panchayaths =
Administration of the Umon 'l erritory of Lakshadweep
e rs— Kavaratti Island — 682 55L5

”}/‘8 2 \ Lakshadweep Bulldmg Development Board

< %', yUnion Territory of Lakshadweep
I B )Kavaram lepresented by its Secretary — 682 555

t. ;?ssh)
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4, The Technical Officer ,
LLakshadweep Building Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panchayath _
Kalpeni Island represented by its
Executive Officer - 682 553 , Respondents

(By Advocate: Mr.S.Radhakrishnaﬁ) !

90. OA942/2013

1. Mohammed Ashik
Palliyat House
Androth Island

N

Abdul Latheef
Karakunnel House
Androth Island , ,
3. Mohammed Ubaidulla  13: . y:
Chodath House i
Androth Island

4. Mohammed Fathahulla

Karachetta House s
Androth [sland L Applicants
shr '

(By Advocate; Mr.K.B.Gangesh_) '
Versus

1. The Administrator.

Administration of the Union Terrltory of Lakshadweep
Kavaratu Island - 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep °
Kavaxam represented by its Secretary - 682555
3 -~ Qﬂe\Tee hnical Officer

a an.kshadweep Building Development Board
Andro}h Island — 682 554 o

:
{
- {
-, s .

et
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Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer _

Power House, Kalpeni

Residing at Chakakeel Hotise

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer i

Power House, Kalpeni .

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer .

Power House, Kalpeni

Residing at Pallath House

Kalpeni v

(By Advocate: Mr.Hariraj M.R) |

_Versus
f 1

Respondents

Applicants

Unton of'India reptesented by the Secretary

to Government of India : '

Ministry of Home Affairs
New Delhi ~ 110 001

2 ~-~. The Administrator AT
“Tsulnion Territory of Lakshadweep

Kavaratu — 682 555

S \ / , ‘.
¢ '7 a4

Q{:utwe Lngmeel
I?, panémem of Electricity® -

. i;
o

tti, Union Femtory ofLakshadweep
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4. Junior Engineer,
Ezlectrical Section, Kalpeni
Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - : Applicant

(By Advocate: Mr.P.V.Mohanan)

Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 :

3. Director of Panchayath
Department of Panchayath
Administration of Union Femtory of Lakshadweep
Kavaratti - 682 555 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

I. Akathar Ahammed K K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV

\Jn\tf:nal Inspector
w CTRG cultuxal Department, Kalpeni

‘ —\\ NISTQ
avaval lyammava House
: ,l,g l\a*rpe'n Island
/ e w~f ugn emtory of Lakshadweep



2l
Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island
Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath '

Administration of Union Territory of Lakshadweep
Kavardtti ~ 682555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013 :

C.P. Showkathah

S/0. Mohammed Koya 4
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

) rA
4M1mxstry of Home Affairs
vNew Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 553.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical oreak of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. ‘The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit

on casual/daily wage basis. Therefore the common prayer in all these cases is for

'{"“M. . . . . . . -
’;gf"i;.k\N‘STRA})SW ol a direction o the respondents to regularize their services. In the case of a
v\,‘h el - '

oA\ L . . .
/;‘g‘% g _ﬁdg >rs who have be&n retrenched on completion of the period of engagement,
v S AT .{” i S . . .
{* - ‘»"z«.{ thy grayer is for 1ssuet\i1 direction to re-engage them.
, Ty > *

L i ‘. < w0 -~
ol “";
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, [t has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the Judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counse! for the Administration in these cases that going by the
dictum laid down in a catena of decisidris of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

ntention:-

Qé) 4SCC 1.

A @z&zé of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429. S
2 Lo



3. Satya Prakash and Others Vs. Siate of Bihar and Others -
(2010) 4 SCC 179. '

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R Vs. State of Kerala - 2012 (1) KHC 397.

7. Siate of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 0f 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, - Industries, ‘Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 ha\i/e been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since-1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on

casual basis without undergoing any regular selection process though in

_ . _some cases the applicants have vaguely contended that such a process was

ﬁ,‘ﬁi",r};fam' undergone. However, in those cases also, no material has been
. placed before us in support of the above contention. Similarly it is not in’
" dispute that such engagements were not made against sanctioned posts. In

B Lo . : .
" short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regulérization‘ or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appdintments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
pérmanent continuance of temporary/contractual/casual/daily-wage or
adhoc emplbyees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed.thatvit would be erroneous to merely consider equity for a handful
-of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the' Court/Tribunals, directed that the

}/Db;;,scﬁaestlon of regularization of the services of such irregularly appointed
o \

; fg.}_‘;/:dempwyegs be considered on merit in the light of the principles settled by

‘Q, :

.\’

T

_ Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071
N "3“"‘:;‘) R. Nan] ndappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC
(4‘% nré\07 as

> S

"
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a one time measure.



100 A three.judge Bench of thelApex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which }look a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously’ following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harmlnder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In thei offer of
appointment itself it was made clear that the appointees would‘ not have
any claim for ad-hoc/regular 'appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court hévljvd that initial appointments of the appellants were made In gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Article‘s. 14 & 16. However, taking
/, . rp’@l:c Ql the admitted position that 800 posts of teachers were lying vacant,
‘ lthetA gx (,ourt expressed the hope that the plight of the appellants would

al&,@ l').e;g takcn into account by the administration and consider .the

desnabdlny l)fxelaxmg the age- limit provided in the Rules.




(. 13.  In Nanjundappa (_Supra)':\t’h_ A'pex-'Court had held thus:-

- “If the appointment itself'is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
- regularized. Ratification or regularzzatzon is possible of an act which
is within the power and province of the authority, but there has been
some non- complzance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases ' is ‘that the authorities concerned',"“ be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the _employées
who ha\)e continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregulafly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applicétions have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may hot require

the services of qu1te a number of those employees throughout the year; but

) ,. i
Ve ;\'ﬂ smrstiﬂ‘lt appears that many-of them have been allowed to continue. Many of
, OMNISTS® 1y

/ ‘k“”, a _“hem “ave been engaged in one scheme or the other sponsored by the

!
Central G?vernment or in some such other schemes or programmes floated

‘__,,by ! e~ Admlmstratlon on its own by utlllzmg the funds avallable with it.

”IThe Admlmstratlon or Village (Dweep) Panchayats have not come out with

Wy B L
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any data as regards the actual;requirément of employees in various
departments’ under them. It has been noticed that in some of the
departrhénts, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administratio'n is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The bolicy is laudable. But still, the question is
why large number of employees WOrking on certain posts for years together
without any prospect of being regularized or absorbed, are being k'ept dn’
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years togethe'r will show that such posts are
not of casual nature. We do no_t:propose to deal with the above aspect any
further at this stage though it ,-(may be observed that the attitUde of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. | |

Panchayath Cases

18. In the other bunch of 80 Original - Applications, in" which the
applica’ritgl‘fa‘k;ave been engaged by Village (Dweep) Panchayats or District
Panchayait,' the main contention raised by the learned counsel for the
Administration is that this Trib‘unal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approachefd‘_this Tribunal, aggrieved by the failure of the Union of India

SEUES 7 65
’ )‘ﬂy\\‘ha dT
?‘ T

e\akshadweep Administration in granting them temporary status
NS Y
i‘}\/?ﬁ: ﬁ%ﬁg Scheme for lemporary Status & Regularlzatlon introduced by B

®
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to the loeal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 -all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working With the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following,among other directions:-

a) The Second respondent ie. the Lakshadweep Administration .
would adopt the Department of Personnel & Training Casual

- Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scherne

b) ‘The first respondent, i.e. the Union of India in the Ministry of

Personnel, Public Grievances and Pension would ensure that

appropriate legal and technical formalities are completed and the
- Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

' Administration - prescribes the. scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
lhe regularization of the casual workers under the scheme;

(d) No casual workers, including the applicants, who are in the
servzce of the Panchayats on the date of issue of these orders would
be retrenched on the face of avazlabzltty of work or for making way

+ ..Pet1t10nhﬁled by the Administration noticed that another Bench of thls
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Tribunal in Original Applicationsv{Né.vl29‘7 ‘&"’"218 of 1998 had rejected an
identical relief claimed by'some other casual labourers, holding thus:-

’

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration 10 the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
- Chairpersons of the respective Island Council might have with or
 without proper authority: from the Councils issued what are
purported to be appointment orders and the subsequen! service
certificates. We have good reason o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ _
In the case on hand the applicants were not employed against
~any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They niight rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persors.............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep

“has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T, Administration to
prevenl misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above decision was confirmed by a Division Bench of the High
oG in O.P.N0.28776/2001. Still later, OA No.1008/1997 and. OA
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya-t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies-. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction lo - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments' lill the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given 1o the Panchayat that no casual
workers would be retrenched on the face of availability of work fulls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive
Officers. | |

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

) Eguauons of power have changed after the last Panchayat elections. Some

"of” t]a,e orders of appointments were cancelled by the successor Committee

)-

g‘i
m ofﬁoe @f these Panchayats. More importantly, fresh engagements’ are
bemg l de on  political basis and some of = the

dlsengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the sérvices
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. IL is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to lLakshadweep Panchayat (Grant-in-Aid) Rules,

1997 Sri P.V.Mohanan who appears for the applicants in some of the
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development works, primary education, health and sanitary scheme etc.
For .this‘, purpose, the Panchayats can engage workers and therefore
neéeésarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994, The learned counsel has invited our attention to
Article 234(g)‘ahd Article 40 of the Cbnstitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
golng, be the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this. bunch o‘f Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have .been
WOrking for more than 240 days in a calender year are entitled fof
protection under Chapter V (a) of the Industrial Disputes Act and that their |
services cannot be dispensed with arbitrarily. It is further conten{ded that
one set of casual employees cannot be replaced by another set o% casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA.
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Pa’nchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994

and many of them since 1997. Quite a few of them have been working for
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30.  When these cases had come up- for cénsideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. - Continuance of interim order or vacation of.
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the /ntervent/on of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be pen‘ormed by all,
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual /abourers should be
identified and grouped as under :-

(a) Those who have put in-more than 10 years of casue/ labour
service, with or without the artificial break. = These may
include those who have been- inducted with specific quaI/f/cat/on
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by. ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
., notcoming under (a) above, i.e. with less than ten years of service.

v Gendh/ national Rural Emp/oyment Guarantee Scheme (MGNREGS
? for shon‘) but not those who come within (a) or (b) above. '
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above. '

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (Wardwise/lslandwise) may  be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (q) above i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
Weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The d/'sengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hear/ng and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Depe;ftments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the

labourers group-wise as delineated in the above interim order. Thereafter,

§ R Ry sgveral employees were sought to be disengaged. Understandably, all these
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular. selection process. [n our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the'scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in s_érvice

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

consideration to those employees who have been working on casual basis
T T Py T

.55"5‘\‘“,.51“;22@ re than a decade or two. Similarly, the plight of those employees
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are 'being made. It shall be ensured by the
Administration that the entire process of engagement of empioyees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropn'ate
guidelines/regulations can be formulated for engagcmcnt of gasuul
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

3. We refrain from issuing any other directions s_ince, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these: employees. who Lave been teiling

for years together on casual basis, with utmost compassion, and give them

the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.
35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,

372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made

~ by Panchayats, it is held that this Tribunal does not have jurisdiction to

‘/ D

entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !
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